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otherwise,  the Vice-President shall act
as President until the date on which
a new President elected in accordance
with the provisions of this Chapter to fill
- such vacancy enters upan his Office. |
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MR. DEPUTY-SPEAKER : [ shall
-ask the hon. Mibister concerned to ascertain
the position...

ot 7g fowa : g & aav @wav § o
g gfrear Wear ax Affen Tse w@
T Al S F ¥R 7 gwe< Ao v
FAT FgT | GEEE &Y ;1 § &) ag
,Fa g, a9t &1 9g a9+ s Tifge,
- AT wE & g &Y srean g
= &1 yeqy & frfa & amagg o T=-
~ofg FE @ TSI FT AIAA 1 FF
. AT FY TY IIh5T T AT q0AIC |

MR. DEPUTY-SPEAKER ;
Member has raised the point.

The hon.
We have

to ascertain whether it is correct or mot. .

We shall try to ascertain the position.
" 1 camnot say anything off hand just now,

ot =g fouq :ag ar & @ @
i"..'— ’
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MR. DEPUTY-SPEAKER : This
morning, the Speaker read out the comhmu-
nicatlon, which I am sure the 'hon.
Member must have heard, wherein the
description given is 'Vice-Presldent acting
as President.” So far as this House |s
concerned, the Speaker has ruled what
the description of the President's position
should be, As regards what AIR says,
1 canoot say anything just now. . No
doubt, AIR is an agéency which is indepen-
dent but is is controlléd by Covernment...

sit ag fowd : ag o6 qwr #Y 7@
fewd &7 #9993 | ¥F FAr FEFT &1
MR. DEPUTY-SPEAKER :

said that the hom. Minister
of it.

I have
will take note

SHRI RAGHU RAMATAH : 1 would
like to say something. 1 think the
convention has been that if a Member
wants to raise something, he should first
write 10 you and then we have notice of
it. Of course what he has raised is an
important matter, it is for you to lay
down a convention that previous notice
should be given.
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MR. DEPUTY-SPEAKER : I may
say that there was no notice and the
proper procedure was not followed. But
since he has raised it, 1 have said that
the hon, Minister may take note of the
point that has been raised. Beyond that,
what else can I say now ?

.

14.39 hrs.

CDMPA‘NIES (AMENDMENT) BILL
—conid.
MR. DEPUTY-SPEAKER : We will
now progeed with the Companies (Amend-

“ment) Bill. Shri R.D. Bhandare may resume

hilspeuchnow.'
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SHRI SHEO NARAIN (Basti) 1 You
should decide one thing once and for all
today. Every day we find that when the
‘House reassombles after lunch, matters are
raised here without giving you noticein
writing. Every day thisis happeniog. We
want your ruling on this, namely whether
this is proper.

MR. DEPUTY-SPEAKER : I-agree
with him, but when he comes to occupy
this Chair as one of the members of the
pannel of chairmen, he will realise how
difficult it is. I know that it has not been
;cmrdmg to the procedure, but it is. very
ifficult to prevent it because many mamb-ers
including the hon, Member himself on occa-
sions are ircepressible. Itis very difficult
to prevent them. e

SHRI S.M. BANERJEE (Kanpur) : I
want to say a word on  the Companies
(Amendmcnt) Bill which is now before the
‘House. The motion regarding Shrl ‘Nath
Pai’s Bill is now not before the House,
Some of us wanted to take part in the gene-
ral discussion on the Companies (Amendment)
‘Bill, and since we thought that Shri Nath
Pai’s Bill would be taken up first, many of
those who wanted to speak on that Bill are
not here now, because nobody expected
‘that Bill would be postponed. I am not
pleading thatas an  excuse, but I only
‘request that you may increase the time
‘dllotted for the clause-by-clause considera-
tlon, if you are not going to increase the
_llnie for the general discussion.

SHRI M.R. MASANI (Rajkot) : I sup-
port my hon. friend that the time allowed
for clause-by-clause consideration should be
increased so as to give Membzers a chance
to speak. '

. MR. DEPUTY-SPEAKER : Since the
dther Bill has been postponed, we: have a
iittle’ time at our disposal. We have already
increased the time for this Bill. I can in-
crease it a little more, T agree that some
latitude must be given in the debate so far
&b this Bill is concerned. I agree with the
hon. Member. Those who have ot parti-
gipated-in the_general discussion. will get an
epportunity during the elame-hy-elam con-
wideration, . ; i
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SHRI SHRI CHAND GOYAL
(Chandigarh) : May I make one submission 7

MR. DEPUTY-SPEAKER : Now Shri
R.D. Bhandare may resume his speech.

SHRI CHAND GOYAL I
would not take more than a minute. -

MR. DEPUTY-SPEAKER : I am not
shutting out anyonme. But let us proceed
to the Bill.

SHRI SHRI CHAND GOYAL : The
position is that the employees of the Chauﬂl-
garh Admlnistration are staging a ka
in front of Parliament as well in the secretad
riat at Chandigarh. It is question of about
‘8500 employees who have not been able to
get the revised scale. That is why they havé
been compelled to stage a  dharna before
Parliament and also in the secretariat at
Chandigarh in fulfilment of their demands. '

MR. DEPUTY-SPEAKER : Fortunatly
or unfortunately, the Speaker has disposed
of the matter. Therefore, I do not want to
‘Teopen’ it now.

~
i

What is Shri Jadhav's point of order.
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MR DEPUTY-SPEAK.ER The same
point was niaed by Shri Sheo Narain. 1
have quite often said that as far as poasiblc
0o member should without giving proper

notice and following the rules of procedure,
Taise gxtrancoys matters immediately after
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[Mr. Deputy-Speaker)

the lunch hour, But I canoot just rule out
everything on all occaslons because there
are some matters which come to the notice
of members and sometimes we have to exer-
clse our own discretion.

SHRI R. D. BHANDARE (Bombay
Central) 1 It was mentioning that such a
measure has been brought forward in pur-
suance of the expression given in this House
that such a Bill should be brought forward,
1 was also saying that in spite of the fact
that such a measure has been brought for-
ward, the Opposition had taken the oppor-
tunity to decide the Congress or ridicule
it

SHRI MADHU LIMAYE: Which he
bas been doing all his life.

SHRI R. D. BHANDARE: They
have also taken the opportunlty to assassi-
nate the character of some of the leaders,
Therefore, 1 conclude my observation on
this matter by saying that the Opposition
suffding from two diseases ; one, at all cost
on any point on any measure, decide the
Congress, and two, on any subject assassinate
the character of individuals. This is not a
proper way. [If they continue like this, then
Opposition shall never grow in this country
and no parlimentary democracy can function
without a strong Opposition. I hope they
will understand this.

SHRI BURENDRA NATH DWIVEDY
(Keendrapara) 3 1 thought wherever the
Congress is in opposition, it was a strong
opposition,

SHRI R, D, BHANDARE : It will be
positively. If at all hon, Member's party
becomes 8o strong as to get finto the seat
of power and I and my party have to be
in the Opposition, we shall be a strong Oppo-
sition.

SHRI SURENDRA NATH DWIVEDY :

He forgets that his party is also in opposi-
thon now.

SHRI R. D. BHANDARE : We have
before this House this Bill prohibiting to pell -
tical partles by companies. In this'connection,
there are other matters also that must
receive the attention of the House equally,
if not more importantly. One fis that #f
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open donations are stopped, even under-hand
dealings, collection of money from companies
and moncyed people surreptitiously to spend
at the time of elections must also be stopped.
I'will clear the point. Since we have accep-
ted democracy in the sense of one man one
vote and one value, if you collect large sums
to spend on elections, I am afraid the poor
people can never fight elections in a demoe
cracy at all. I have been observing that it
has beedf the monoply of the rich ; one
who has money can fight the clections ; the
poor people were deprived from taking part
in the contest,

SHRI SRINIBAS MISRA : That js
why so many of you are there,
SHRI R, D, BHANDARE 1 How mis-

taken you are. Yesterday he was not pre-
sent and so he is bound to say something
which is not germane to the discussion.

Secondly, a number of political parties
are recelving donations from foreign coun-
tries. What use do they make of it 7 They
make use of that money to deprive the poor
people who wants to stand on their own legs
and In that way they destroy democragy.
We must have a Bill In this House to stop
(Interruption.) If democracy is
to survive in this country, the flow of
foreign money should stop and no palitical
parties should get foreign money to fight
the clections. They get money to build up
thel organisation and their election macha-
nery and at the same time they are suppor-
ting the banning of donations to palitical
partics. As a logical consequence of the
acceptance of this proposal, it stands to
reason that even foreign moncy must be
stopped and that source must also be cut off.

stngfomd: M wag wTow
fatiaw sufeam fear 21

SHRI R. D, BHANDARE 1 Ifit s
in the fiiness of things and in confocmigy
with the principles counciated by me i
shall positively support it,

What about property 7 Donations da
cash, we are prepared to stop. 'What abeut
jeeps and other vehiclese 7-A poar candl-
date drawn from the weaker sections of
the community may be candidate, How
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can he compete with those who have got
vehicles and jeeps and other paraphernalia ?
That also must be stopped. If you
want to have purity In elections
and have democracy in  its pristine
purity, these things must also be stopped.

The last point ; the managing agency.
The Bill has done a good thing in abolish-
ing the system of managing agency. I
hope even Mr. Minoo Masani......(An Hon.
Member : Manu Masani ?) It will do
good to Mr. Minoo Masani if he read the
managing agency enquiry committee report
and also at the same time the monopoly
enquiry commission report,

SHRI M. R. MASANI : You read the
monopoly enquiry commission report.

SHRI R, D. BHANDARE ; It is clearly
stated that the system of managlng agency
is bound to lead to concentration of wealth
in a few hands.........

SHRI M. R. MASANI ;......but should
not be abolished.

SHRI R. D. BHANDARE : The fact
remains that it had been used as a means
to concentrate wealth in the hands of a
selected few. Looking at the economlc
conditions of the poor people, I would say
this. I need not mention it. He himself
was 30 eloquent the other day in mentioning
that the poor man is pot getting even one
rupee per day as his income, Therefore, if
the- managing agancy system is ome of the
reasons for this, I think in all seriousness
and in all falmess he must support the
abolition of this system.

SHRI M. R. MASANI y After abolition
be will get only 75 paise.

SHRI R.D. BHANDARE :I de not
kmow whether the managing agency system
wiil help the poor and the downtrodden and
o under-privileged to get more income.
What is the logic behind it I (fnserruption)
I bave not been able to follow the logic of
Mr Masani. What is the logic 7 Does he
want to suggest in all seriousness that be-
cause of the retention of the managing agency
system, the lot of the poor and the under-
privileged persons will be improved 7 It s
stzange logic which 1 cannot digest, and 1
think the House also will not be able to

VAISAKHA 24, 189t (SAKA) Companies. (dmdr) “o82

Bill

digest this at all. Therefore, the Bill which

secks to abolish the system of managlns
agency is welcome. (Interruptions) . ... ,
[}

My support to the Bill is in totp.: My

plea is that the managing agency sysém,

with its secretariat and all other paraphesan-

lia must be abolished in tote. "With ' these
words, I have done. g

SHRI BURENDRANATH DWIVEDY
(Kendrapara) : Sir, I am in s0 much agrét-
ment with this Bill that I think I ‘heve
very little to say, This is rather a- rare-
occasion, actually, Mot that I am cefh-
pletely satisfied with the provisions of HHis
Bill, but I fecl this is a step in the’ I'hlll
direction,

The Bill has two purposes in view. Og-
is to eradicate the evil of money-power in
the body politic of our country. The
second s to prevent concentrg-
tlon of economic power or wealth in the
hand of a few. About the first objectixe,
I do not want to elaborate the point, but I
think by and large, the whole House is in
agreement with the purpose in view, I do
not think even Mr Masani, who is proposing
that this Bill should be referred 1o the Seclest
Committee, does not support the first clause
of the Bill which wants that donations to
political parties by companies should be
prohibited.

Sir, this has a history behind it. We
all remember how in the year 1960, when
the amendment to the Companies Act was
taken up, and when this very provisign
limiting the company donatipns was made
and the amount fixed, it was opposed in his
House, and I distinctly remember that when
this question was posed to the late Lal
Bahadur Shastri, when he was the !
of Commerce and Industry, he almost thy
a challenge to the Opposition and s
“I want to know which is the political party
which will come forward to deny that they
do not want funds for the elections.” He
said that when they want to fight the elge-
tions they will nced money and if they, wapt
money, they will get money onlyw
business-houses, That was why they m-
ded it, and I think it was contested .y
Acharya Kripalani who was for many, years
cannected with the Congress osaganisatien.
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[Sbri Surendranath Dwivedi]

* After eight to nine years, not of thelr own
accord but because of the pressure of public
oplolon—and whatever Mr. Bhandare may
be thinking—and because of the lessons

.‘that they have learnt for themselves, this

-mneasare has come, After all the donations

sare made by companies not for philanthroplc
purposes ; they will bring them a very good
retun. I am sorry I did not bring the

_papens today, but If you want to know how
much money these big business-houses have
actually got from all the Government and

. financial institutions, you will find that they

. have received crores of rupees and that is

. ‘because they have always sided with the

: rgling party. If you take into account the
loans and other forms of assistance given by
goveromental institutions to big business,

. probably the investment made in the shape

. of donations to political parties will not
_stand any comparision. The blg business
alway: go to the rulling party and get
“benefits. Now the Congress have realised
" that they are not only rulling party. When

* Pandit Jawaharlal Nehru discovered that .a
" certain industrial house In Kanpur gave as

“ dopation to the Swatantra Party in 1962

" the same amount it gave to the Congress,

¢ be reacted in such a manner that he said,
*'If they are going to keep’ at par the Swat-
antra Party and the Congress, I am oot

" golog to touch this money.*

SBHRI M. R. MASANI ; In the end
be took It

~'SHRI SURENDRANATH DWIYEDY
- NOI' they realise that they are not the only
"miling party and probably gradually the
‘share of the Congress Is getting lesser and
Jesser. Therefore, they have come forward
" with this Bill, Let Mr Bhandare not think
' that the allegations being made against. the

- As Mr, Bhandare pointed out, merely
“banning donators would not stop the pro-
“bess of help that the companies are giving
“#0 political parties. There are various
'was of doiug it. 'There are trusts, partner-
“ships, societics, etc. which are not covered
“y this Bill but which are also as important
‘I the business world as any company. ' Evén
‘Jn America of England, there is no provision
bkt can - - Buit* we- know

L
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how individuals and big business houses
influence the politics of those countries. So
far as India is concerned, if the Gowvern-
ment were sincere that this evil should be
removed from the body politic of this country,
the approach should not have been so0
haphazard. It isnot a question of elecs
Business houses donate money
even for the running of some party organisa-

. tions.» They spomsor their own political

mouthpieces to safeguard thelr Interests.
They may not fight elections, but they may
create a lobby to influence the political
Therefore, donations of this
higher should be banned aitogether.

This morning the Home Minister has
placed a statement on the Table about the
influence of foreign money in the political
life of the country. Probably we will have
another  opportunity to discuss it, but I

_would like to read some portions from it.

This enquiry was made by the Cantral lntq

“ligence Bureau. The statement says :

“Any precise quantitative assessmenl
of the financial assistance received is
not possible, but the indications ape
_that it is selective and is not so small
asto be ignored.”

15 hrs.

Because he does not want to say by whom
and how much has been recelved, because
he prefaces his statement saylng that since
the Intelligence Bureau had no opportuniyy
to examine witnesses to ask the persons or
parties concerned and they have only gone
through some information that they could
come across he does not want 1o take us
into confidence and place the whole facts
before the House. Even then he has made
the comments that “it is selective’ and ‘it
is not so small as to be lIgnored’. He gobs

on to say ;
. Congress are beside the facts. The facts of .

*We should not, therefore, minimfse
the likely repercussions on the Tuture
politics of our country, of the obliga-
tions that organisations or individuals
Incur by accepting assistance. Theke
is also reason to think that funds
obtained from . foreign sources’ wute
used in the last General Ebectlons

,M another place he says 2 Cia

i “Secondly, disclosures’in the foreign
~Pressag’ well ds-our own inquiries
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have showa that it has bzen possible
for foreign intelligenco agencies to
finance the activities of institutions
organisations working in the academic
and research fields."*

It shows, as I pointed out, not only in
elections but even in other spheres, how
not only company donations but
foreign influence also com: into the field.
I hear so many things in this country.
S>matimss T hear that our Plan is also
influznced by some pzsons. We hear
that even in the election of our President
and appointm:nt of Commander-in-chief
some influence is exerted. There Is a
rumour going on in this country that
who will be the next President of our
Republic has already been hinted by a
big dignitary of same foreign country

when he came to our oountry. These
are all facts which you cannot igaore,
SHRI R.D. BHANDARE: These

are not facts, these are fictions.

SHR1 SURENDRANATH - DWI-
VEDY 1 It will all come out. Therefore,
it is highly necessary that we have a
total approach to this problem and see
how to stop this evil together. I think
so far as this Bill is concerned it hasa
very limited purpose. It does not at all
completely satisfy the purpose for which
we wanted there should be a regular ban.

My hon. friend Shri Masani has
probably fought the last battle regarding
agency. Iagain accuse this Government
on this. Not only the Managing Agency
Inquiry Committee which reported I think
in the year 1966 but as early as 1956,
when the first Joint Committee on the
Company Bill was formed, from the
evidence tendered bzforc the Committee
they observed—they were not to take a
decision on this—it is high time that
Government took a  decision on. the
question of  abolition of managing
agency. This Government did not take
‘any steps whatever. They appointed
a committee. much later. Even after the
Managing Agency Inquiry Committee
_they said that they can do it and if they
want they can extend it also. That means
again they will try to tpke some political

advantage out of it and if they are not
satisfied with any particular company
they will say by notification that thelr
managing ag:ncy is taken away. That is
how they were doing it. Let us bs wvery
clear in our mind. I welcome not oaly
managing agency, but they have also
included secretaries, minagers etc. Let us
be clear as to what we actually want,
We want to prevent concentration of
wealth, There is no doubt about it that it
is an anarchronism because the Directive
Principles of State Policy in the Consti-
tution clearly state that there will be no
concentration of wealth, My hon. friend,
Shri Masani, however much he may argue
in favour of the managing ©  agency
system there has been concentration of
wealth 'in this country, which is agalnst
the Directive Principles of the Conrultullun."

' SHRI M. R. MASANI:
because of licence-permit raj.

That fs~

SHRI SURENDRANATH DWIVEDY '
Because of the existence of that evil, the-
licence-permit raj can be utilized for the
benefit of those who want the concen-
tration of wealth in a few hands., There-
fore, we are against it. We hope’
that the government will give serious"
consideration to this Bill and see to it
that it is eiffectively implemented after it
is passed. I oppose even the reference’
to Select Committee, which has been’
proposed by Shri Masani. At the same time,
I would request government to come
forward with a comprehensive measure, both'
in regard to baaning of donatlons- by
companies to political parties and preven-
tion of concentration of wealth,

SHRI HIMMATSINGKA (Godda) 1
Mr. Deputy-Speaker, Sir, this Bill has
besn generally supported by most of the
members. [ was personally against the
Bill and I felt that it was not neecssary
to be brought in this fashion because of
the existing provisions. No company is
ever anxious to pay wunless it feols that
it has to pay. Take the Congress Party;
they get money from the money. Or,
take the ‘labour leaders. - They demand
money from the companles for every
possible purpose and the companles -willy-
nilly have to pay, because they know
that if they do not meet their demand
there will be trouble, Therefore, it is
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- .[Shrl Himmatsingka]
ndt that they are anxious to pay but they
héve to pay.

. SHRI AMRIT NAHATA (Barmer) :
Se, the companies must welcome this Bill.

SHRI HIMMATSINGKA :
come it. Even {f this Ilegislation s
pissed, Bhri Nahata will approach them
amd perhaps because of fear of attack, in
order to- save themselves from attack,
they will perhaps tey to give him
semething and thereby silence him.

They wel-

SHRI AMRIT NAHATA:
they do it.

I wish

SHRI HIMMATSINGKA: As a
matter of fact, no company is very
anxious to pay. But the circumstances
are such that those who have got to do
business have to get in contact with the
officers, with the politicians every time and,
therefore, they have to satlsfy them. They
cannot help doing so.

Then, again, the talk of concentration of
cconomic power due to managing agency
system is not exactly correct. In the Report
of the Monopolies Inquiry Commission, dea-
leg with the chapter on *‘Consequences of
Concentration™ they have spoken very highly
of the work done by a number of houses
which have been engaged in business, I
will read only one paragraph to show the
finding of the inquiry committee which went

ipto all the facts. ]am reading from page
[

*““We have already indicated the view
that the ration of ec i
power has helped the economic better-
ment of the country. Even today our
industrial development is far behind
that in the Western world or in Japan,
But what little development there is
owes much to the adventure and skill
ofa few men who have in the process
sooceeded also in  becoming big busi-
ness, thus concentrating In their hands:
a_great portion of the economic power,
controlling and directlng production
andr distribution of national wealth and
income. It is fair also to state that
. after concentrating power in ther hands
' thess men have gone on t0 push’the
. develepment of further industries,
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which has been to the advantage of
the country. It is aleo generally
agreed ‘that ¢ ted ecenomic
power has béen responsible for the
greater parf of the not very high
capital formation in the country......
Even after distribution of high rates
of dividend good surpluses were left.
These were utilized to add to the iudus-
trial capital, whether by way of issve
of bonus shares or in the shape of
reserve or investment in fresh ven-
lm’.“

So, what I want to say s that this attack
on T2 or 125 industrial houses is not proper.
As a matter of fact, whatever industry this
country has it is becauss of the pioneering
efforts of these houses and their efforts have
brought India on the industrial map of the
world. Today, ' practically, every article
that we need is being produced in the try
and we are almost reaching the point of self-
sufficiency in almost everything that we
need. Therefore, to blame the number of
families which have brought the country on
the industrial map of the world is not well-
directed,

Moreover, one important point is missed
by those who attack the so-called concent-
ration of economic power and wealth. Arti-
cle 39 says 1

**(b) that the ownership and coatrol
of the material resources of the com-
munily are so distributed as best to
subserve the common good ;

(c) that the operation of the econo-
mic system does not result in the con-
centration of wealth and means of
production to the common deteri-

ment ;™

These words are being omitted by those
who are criticising the so-called concentra-
tion of our ec6oomic  power and economic
woalth. What we have to see is whether
the concentration is being utilised for the
purpose of common detriment or whether it
is helping in the industrial development of
the country.

I say, definitely, the industrial dévelop-

ment hasiBeen helped by thig number of per-
sons:wiip have come forward to' take up' the
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various projects that have been thought
necessary during the First, Second and
Third Plans. They have halpsd in the
industrial growth of the couatry, If the
Government and the p=ople feel that the
system should be changed, certainly, they
should go forward and we all support it.
But to accuse the number of families which
have helped the growth of industries and
have brought so much of tmprovement is
not fair. They should not be run down in
this fashion.

Then, there is a clause in the Bill which
seems to stand in the way of even good
work being done. S:ction 293 A of the
Companies Act 1956 is proposed to be
subtituted by this one which says;

“Not to contribute any amount or
amounts—

(a) to any political party, or

(b) for any political purpose to any
individual of body."

““Political purpose” has not been defind
anywhere in the Bill or in the Companies
Act, Therefore if a person in-charge who is
engaged in doing some beneficial work in
the country amongst the backward commu-
nities and so on happens to be a persons
connected with a particular political party,
the1 it may be said that any money that is
paid to that particular person may be said to
be used for political purpose. Even those per-
sons will be eflfected. Therefore, it should
be defined and it should be made clear as
to what is intended to be banned in this
proposed Bill. I feel that that should be
made clear so that there will bz no compli-
cation and no unnecessary harassment to
anybody who might be willing to come
forward and help charitable institutions or
philanthropic work that may be done by
persons who are very much in politics. They
might be doing wuseful work. That should
not be stopped.

There appears to be another misconcep-
tion. Everyday, we hear that the assets of
Tatas have increased by 75 per cent and that
the assets of Birlas have increased by 100
per cent and so on, After all, you know, the
assets are not the assets of the particular
persons. The assets belong (o 4 particular

company, il a company is started today, say.
for alluminsum or for fertiliser, it needs
about Rs. 60 crores to Rs. 70 crores. How
is the money financed 7 Generally, the
company issues shares, for every two shares
of equity, one share of preference, that is,
two-third in equity shares and one-third in
preference shares, and half the capital that
is needed comes from the finncial institu-
tions. Therefore, the money that comes to
the. company does not belong to the person
why starts the company.........

MR. DEPUTY-SPEAKER : He may
tey to conclude now.

SHRI HIMATSINGKA 1 In fact, the
money does not belong to the persons who
start the company. So long as the share-
holders have confidence in that particular
management, in that particular director,
they allow that director or the management
to continue, just as the Congress Party,
having the confidence of the voters in the
country, are in power here. The day they
lose that confidence, they will not be in
power. Today Shri F. A. Ahmed is in-
charge of a large pumber of industries
because he has the confidence of the Prime
Minister and the Prime Minister has the
confidence of the country. Today he is in
charge of so many industries, But he is
not the owner ; he has nothing to do with
them. The day he ceases to be the
Minister Incharge he ceases to have control

over them. Similar is the position of those
who start the company or manage the
company. The day they lose the confidence

of the sharecholders, they go out and are in
the hands of the shareholders. Therefore,

let this misconception not continue,
Unless the directors or the
managing  agents are persons holding

a majority of the shares in their hands,
they cannot sure of keeping control over
the company. Therefore, unless the share-
holders have confidence in them, they cannot
It is a question of confidence

colinue.
of shareholders to whom really the money
belongs,

I feel that the Government should

carefully look into the drafting of the Bill
and take suitable steps, so that unnecessary
harassment is not caused.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : As has been pointed
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out, this is a matter of long standing. Long
ago the question of political donations come
into great prominence in this country. I
may take you back to 1956, j. e., some six
or seven months prior to the 1957 elections
—the Congress party was in power in
almost every State and they wanted to con-
tinue and vretain their power. Prior to
that, the habit of these industrialists was to
give donations from their own private
pockets, and there were several complaints
that this method of giving donations indivi-
dually was not quite helpful cither to the
parly concerned or o the parties concerned.
Therefore, they wanted to devise a better
method. Not only that, the Executive
decided that they must collect Rs, 5 crores.
My information was that the Chief Minister
of two important provinces and Minister in-
charge of Commerce and Industry considered
the matter. They also consulted one leading
industrialist. The industrialst said it would
appear that it was no longer possible for
individual industrialists 1o give large sums
of money and that it would better if the
loins were girded up and the money collected
from the joint stock companies. They
asked, ‘Is that so 7°. The reply was, *Yes’,
Then they said : *Aliright ; let us do it."
Immediately a word came here to the
Central Government and to the Party.
They were practically one, Lists were
prepared of the various producers in this
country and money was assigned to each
producer according to a certain rate ; for
example, from sugar producers so many
annas pzr pound or cwt of sales .,

AN HON. MEMBER : Per quintal.

SHRI TENNETI VISWANATHAM :
Per quintal, if that is right. From jute pro-
ducers, it was per loom ; in the case of
textile producers, it was per spindle. Thus,
they made the lists. The Chairman of the
Company Law Advisory Commission then
came to know of it...

THE DEPUTY-MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Who was there ?

SHRI TENNETI VISWANATHAM :
Whoever it was, he wrote to late Pandit
Jawaharlal Nehru, who was then the Prime
Minister, that in his regime this thing should
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not happen because there was already a
great feeling that the Congress Government
was going into the hands of industrialists,
The Prime Minister wrote back to the
Chairman simply saying that account of
this he would be wvery careful to see that
no sharp practices took place. The Prime
Minister also informed the Chairman of
the Company Law.

¥
-

Advisory Commission that actually some
of the industrialists had already contributed
to the Opposition Parties That was what
happened then. Subsequently a great amount
of money was collected. Some of the
companies which wanted to renew their
managing agencies when they sent the appli-
cations .went to the extent of saying “Please
renew our Moanaging Agency and so
also contributed so much to the Congress
Party for the elections.” These things
happened. It would be one thing if accounts
were kept of all the monies collected but
it so happered subsequently that the Party
which collected the highest amount did not
possess any account. However, cverybody
knew that since donations were called for,
since it was realised that the Congress Party
was in need of great money, Birlas announ=
ced Rs. 50 lakhs, Tatas announced Rs. 20
lakhs, Indian Iron announced Rs.” 10 lakhs,
The question of Birlas did no' go to the
court of law but shareholders of Tatas and
Indian Iron went to the Bombay High Court
and the Calcutta High Court. The Judge said
that it was with a sinking heart that he was
allowing this kind of donation and he
would permit them to change the Articles
of Association and Memorandum. In the
Calcutta case Justice Mukerjee also with
respect to the Indian Iron said the same
thing and said that the law did not
prevent it, *what can we do ?° The Govern-
ment later appointed a Commitiee under the
Chairmanship of one Mr. Viswanatha
Shastri who was a leading advocate here and
an ex-High Court Judge. He also
recommended wvery strongly that these
donations by companies should be stopped.
But nothing was done. Oa the other hand,
when the Amending Bill came here what
happened ? The Minister in charge —he was
a very cxcellent man, a perfect gentleman
compared with anybody else in the Party
but he also said *Don’t think that we will
be under the pressure of these people whe
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give these donations. We can take care of
the purity and integrity of our Governm:nt
whatever the donations may b2, Now what
happened later ?

What we feared was that the pzople who
give big donations will certainly control the
policy of the Government and it happened
like that  That is what everybody is saying
and, therefore, some other steps had to be
taken, but from time to tima the Government
refused to take steps. We do not know why.
Now I congratulate the Government. Though
late they have now come with this. Itis
said “‘Beware of gifls particularly when
they comz from Athenians.” They have
volunteered a Bill like this. We must be
very carcful to know what is behind it,
Even prior to the sponging of the practice
of giving the donations, the Company
Directors were not actually giving from
their own individual accounts. The donations
were going into so many accounts-expenses
account, petrol account, stationery account,
etc. (Interruptions) Perhaps my friend
says he isa man of experience even now
it would not stop. What was given publicly
is Rs. 1 lakh of rupees, but other things
used to go on. Actually one industrialist
when asked. *Why don’t you resist ?* The
chairman of the Company Law Advisory
Commission Said : “These Ministers you do
not know. They may cut off electricity.
They may create this trouble or that
trouble, Licences and quotas may be
immediately stopped. Somehow or other
we shall manage with the Government."
In fact at the time of passing the Company
law there were originally at the Select
Committee stag: s:veral provisions which
allowed matters to go to the court for
decisions. Then the leading industrialists
met together and the biggest of them told
them *‘You are wrong, Don’t think
this reference to the courts would do’.

Why ? We thought it Is a democratic
procedure. We insisted upon .the Select
Committee to be so. Then the big

industrialists said it is ecasy to manage the
Government but not the courts, Therefore
those provisions were generally changed.
You have got many ssctions and many
provisos in the Company Law giving power
to the Government. In fact the Company
Law also encouraged il; because every
provision isin two parts, the first part to
say to you and to the opposition, we are

controlling thes: industrialists and then the
provisd to tell the other party : *“My dear
fellow, the proviso is here; come along
under this.,"” That is what has becn going

on and mow it is very good that the
Ministers have taken courage, but, asI
said, we don’t kmow what is going to

happen. That is one thing.

When it was sought to abolish or cut
down the managing agency system a
compromise was arrived at and for 10 years
the managing agencies were allowed under
the Act. Subsequently the period was
reduced to 5 years and gradually they are
going away, Now, Sir, I do not minimise
the wvery good things which  Shri
Himatsingka has said about the managing
agencies. No doubt they ware the
pioneers; no doubt they put India on the
industrial map in the first instance; but does
that justify their subsequent doings ? That
does not justify the concentration of w=alth
in their hands. But Shri Himatsingka has
also read from some document —=I do not
know from what docum:nt.

SHRI HIMATSINGKA : Monopolies
Inquiry Commission.

SHRI TENNETI VISWANATHAM :
That is why the Report has been
condemned by "every. They are equating
concentration of wealth with  betterment
of the country. It that sentence only
is not taken out of context...

SHRI HIMATSINGKA : I will give
the paragraph to you.

SHRI TENNETI VISWANATHAM ;
The advancement of the country and
concentration of wealth are equated. That
is mot correct.

SHRI SURENDRAN.-}TH DWIVEDY :
In other pages you will se: how much of
concentration is there.

SHRI HIMATSINGKA : You read

the whole thing.

SHRI TENNETI VISWANATHAM :
Those who concentrate wealth, equated their
own advantages and advancement with that of
the country. The disadvantages or advantages
of the country were co-extensive with their
or advantages of profits.

own disadv gt
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That is what they thought. That is the
reason why the wind has changed now.
The whole country has realised after 20 or
21 years after independ that cc tra-
tion .is not so good as these gentlemen
believed. It was known even in 1948, We
did not believe that concentration is good.
Concentration has never done any good to
anyboody, in this world, Take even an
ordinary family. When all the power is
concentrated in the head of the family, what
really happens is, when something happens
to him, the whole thing goes to dogs
because nobody khows anything else.
Therefore, no concentration of manage-
ment should be in the hands of
anybody. the provision In the directive
principles against concentration and in the
then Company Law to some exient was done
for very good reasons and managing agencies
were reduced to a few companies and
Company Act ftself says that they cannot
have Directors on more than so many

companies. Even that is being simply
violated under some pretext or the
another.

SHRI HIMATSINGKA : How
they be violated 7

SHRI TENNETI VISWANATHAM :
The violation is the easlest thing in India.
The reason is this 1 Government generally
is on the side of the violators. It is being
done. We know these things Moreover, I
an not denying the good things which these
managing agencies have done. I am nol
denying the good things which these
industrialists have done.

can

But what I am saying Is that they cannot
be a excuse for the concentration of the
wealth and power in their hands and to
create political lobbies and to influence
politics and thus affect prejudicially the
smooth working of dcmocracy. That is
my point. I am not saying that they are
uscless people. No doubt, they give money,
they create trusts, one industrialist created
a trust for about Rs. 10 lakhs In the name
of the mother of a private secretary to the
Prime Minister and became a Padma Vibhu-
shan the next year. Who denies all these
things. Jawaharlal Nehru had to accept
what he wanted to refuse from the Kanpur
industrialist. One lakh or a little more
?f rupees was the amount involved and the
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Congress party people said to Shri Jawahar-
lal “we are going to get onc lakh provided
you go to the house™, Jawaharlal Nehru
said : “‘Nonsense ; I cannot go'. But ulti-
mately he did go and he took it because
money is tempting even to such a great man
as he. Therefore, w: welcome this Bill.
But we want also a particular kind of dis-
cipline. We.do not want only slip sympathy
from Governmsnt who may pay homage to
the wording of the Act. - But a lot of
psychological approach is necessary in order
to implement the provions of this Act,
They should give no quarter to the man
who takes to devious ways of violating these
provisions,

The term ‘political purpose’ as such has
not been defined. Let it be defined, It
may be called a trust for the maintenance
of children and poor widows' home, but if
it is given to my private secretary, if I am
Prime Minister, can it be called a charitable
trust 7 Or does it becoms a political trust,
Therefore, let the Hon. Minister take care,
He has started with a good idea, and may
God give him the strength to go forward
till he reaches the goal,

MR. DEPUTY-SPEAKER : Now, the
hon. Minister,

SHRI SURENDRANATH DWIVEDY :
He is starting with God’s blessings on him,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : I am grateful to the hon. Mem-
bers who have participated and given expres-
sion to their valuable views in the course
of the discussion on this Bill, After the
Bill has received an almost unanimous sup-
port, It is hardly necessary for me to take
the time of this House in dealing with the
various matters which have been discussed
in the course of the last few days. Never-
theless, I feel that I would be failing in my
my duty if I did not touch upon some of the
important points which are relevant and
germane to the discussion of this Bill,

I would particularly like to refer 10 the
speech made in the first instance by Shri
M. R. Masani. While supporting the pro-
visions of this Bill he had doubted whether
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it would be worth-while to proceed with this
Bill here without referring it to a Sslect
Committee, and he has expressed his doubt
with regard to two matters. First of all, he
has said that the term ‘political purpose’ has
not bezn defined, and, therefore, it will not
be possible for people to interpret what is
a political purpose, More or less the same
doubt was expressed by my esteemed friend
Shri Himatsingka. Therefore, it has been
argued that this matter should be considered
carefully by the Select Commitiee.

The other point raised by Shri M. R.
Masani was that it would be desirable to
refer this Bill to a Select Committee because
we did not know whether the “utility of the
managing agency system had been properly
ascertained. So, in order to understand and
know the utility or otherwise of this system,
he suggested that this matter should be gone
Into by a Select Commitiee.

So far as the first point is concerned,
the term ‘political purpose’ is not being
used for the first time in the amendment
which is before this House. The words
‘political purpose’ are already there in the
original section 293A of the Act, and it has
been in existence for a number of years, and
there has been no difficulty whatsoever in
understanding and interpreting the term
‘political purpose’.

SHRI HIMAT SINGKA : There, the
sanction was there, and, therefore, one could
do it. But here it is a case of banning.

SHRI F. A. AHMED : So far as the
political purpose is concerned, it is not
something new which cannot be understood
by anyone of us. 1t is a term which has
been interprepied in a number of rulings in
the English courts, and it has also been
defined in Halsbury's Laws of England.
I would not like to take the time of the
House by quoting from that bcok. But I
may point out that I was looking into the
English Companies Act, 1967, and there
this term has been defined as follows :

“For the purpose of this section, a
company shall be treated as giving
money for a political purpose if dire-
ctly or indirecily it gives a domation
or subscription 10 a political party
of the UK or of any part thereof or
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it gives a donation or subscription to
a person who 1o its knowledge is
carrying on or proposing to carry on
any activities which can at the time
at which the donation or subscription
was given reasonably be regarded as
likely . to affect public support for
such political party as aforesaid.”

This is how political purpose, on the
basis of the wvarious legal interpretations
given to this term, has been defined in the
English Companies Act. Thus I would beg
of hon., members to realise that it Is not
something difficult to interpret. Simply
because the definition is absent, the courts
will not find it difficult 10 interpret it. We
have understood what is political purpose.
The term has been in use for the last so
many years.

SHRI SURENDRANATH DWIVEDY:
They will go by the definition in the Eng-
lish Act ?

SHRI F. A. AHMED : That iz more
or less the definition on the basis of which
we have understood what is political pur-
pose. When definition of a particular term
is not available in an Act, then the accepted
definition is generally taken as the defini-
tion. My submission is that because politi-
cal purpose has not been defined, it will not
be a bad Act and there will be no difficulty
in interpreting the term.

The other question raiscd was about the
utility of the managing agency system. [
do not know how far it will be possible for
a select committee to examine this question
and come to a decision whether the manag-
ing agency system has outlived its wility or
is siill necessary for the development of
industries in the country. This matter has
also been gone into by a number of com-
mittees. Only a few years ago it was exa-
mined by the Patel Committee. I would
not like to take the House through the
various findings of the Commiitee, but I
would place before it a very important ob-
servation of the Committee arrived a aftes
examining all the aspects of the question,
1 shall place it before the House to enable
it to consider whether it is nccessary for us
to refer the same matier to a commitiee of
this House, The Patel Committee which
was inquiring into the managing agency
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system after carefully going through all the
factors observed :

“*Our gencral survey of the advantages
and disadvantages of the managing
agency system would suggest that any
of the advantages claimed for are
exagerated at least in the coatext of
established industrizss’,

After this obszrvation and mny others
in the Committee’s report, is it nscassary
for us to refer the sams matter agiin to a
select committee and should w2 wait for the
decision of that eommittee when the matter
has bezn most thoroughly discussuxd and a
finding given on ths bisis of which can
exercise our juigm:=at on the utility of th:
systern ?

Not only this. I do not know whethar
Shri Masani was presznt here yesterday
when Shri  S:zhiyan spoke. H: has very
able ms=t the three objections raised on
behalf of the managing agen:y system by
soms membazrs., One point raised was that
the managing ageacy system is very useful
because it helps in the creation or setting up
of companies. [ ne:d not repeat the fizurcs
given by him  If w> take iato account the
figures of the last few years, we shall find
that out of the many companies which have
beea iucorporated, the part played by the
managing agency system has bzen wery in-
significant T think the figure is one por
cent or 1.5 par cent.

SHRI HIMATSINGKA : Itis to fall
in line with the Government's view ?

SHRI F. A. AHMED : The other
argumesnt mad: was that this system is use-
fol becauss it helps in ualerwriting or  pro-
viding capital for many compinies. If we
look at the capital structure, we find that
pot more than six par cent. had bzen con-
tributed by the managing agency system and
for such a cootribution, do the hon. Mem-
bers thiok that their existence is so abso-
lutely nceessary that we could not do with-
out them. Again from a perusal of the
structure of these companies, we find that
they depend upon the assistance which
they got from financial institutions, When
we have taken control of banking institu-
tions through social control and give
directions on the manner in which capital
should be invested for the development of
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industries, I do not think that there can be
any necessity or utility for this system.

Similarly, another point was raised by
some hon. Member that it helps in provid-
ing talent and ability for management. Oat
of 800 and odd companies under this
system, 600 and odd are managed only by
one person or two persons.  Where is the
question of talent coming in? It does not
provide the talent necessary for the pro-
motion  of industiial dewvelopme:nt. From
whatever angle or point of view we lxok at
it, we can com: to no other coaclusion than
that the system is not absolutely n:2:ssary
for the industrial d:elopm:nt of our
country. This is an outmode! systzm whizh
ought 1o have gone with the British as they
introduzed it for their own beznefit, Ua-
fortunately, it was allowed to go on.

We have incorporated " in this Bill a
provision that the systen miy be ubolihad
forthwith. Tais Biil has b:ea before the
House for over a year aid so all those
parsons have hal sufficieat notic: that the

system is going away. Th: Bill provides
that the syssem will b: aboalishi:d lrom
April, 1970. So th:y hav: suflizient

notice to make arranzzm:ats t> hand over
charge of things uader theic cusiody 1o the
proper authorities.

Some hon, Memb:rs ask :
you confine yourself to the coatributions to
political partics by companies? This Bill
cannot take into consideration * partnership
firms, societies, trusts, etc. They have
nothing to do with company law. Agzin
there are some matters about which we have
to consult the State Governments concerie
because they fall in the concurreat list and
legislation on them could b= brought for-
ward with the consent and co-operation of
the State Governments, We cannot make
drovision under the Companies Act to ban
ponations to partnership firms, trusts, etc.

Why do

An hon. Memb:r wanted to ban the
supply of services also. He says : while
you are banning donations to political
parties, why do you mot ban services like
givin the jeeps, and other things to the
parties T May I just point out that it is
very easy to give expression to the view,
but let us consider where the imp'em=ntation
of that view can take us. There are a very
large number of companizs which are engag-
ed in the undertaking which is called the
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service of letting out buses, jeeps and <0 on
and so forth for any political party. The mo-
ment you bring a provision which prevents a
company even from letting out the buses or
rucks and so on, you will be interfering

ith their right of business and the question
will arize as to whether that provision will
be hit by the fundam:ntal rights of the
business which has besn protected under
article 19. These are matiers which have
to be considered and therefore it is easy
enough to give expression to certain visws
which cannot be implemented because of
certain difficulties which may arise in im-
piementing a law which we may be enacting
in hasie, Therefore, I would suggest that
these matiers are to be considered carefully
and examined carcfully, whether there is
any scope for further extending what we
Want to do by this particular Act.

Another thing which I would like to
point out is that somz of the hon. Members,
while  wholehcartedly supporting this
measure, have also criiisised the Congress
organisaiion and also th: Government. [
would only ask them to consider, if the
Congress party ever thought that receiving
donations from big busines-houses was
necessary for the prriy’s  pelitical victory,
they woul‘! not have bezn so foolish as to
bring forward this legislation before the
House in orde: to check their  success,
(Interruption) May | just say that the
Congress parly does not attach much
importanz2 to donations which are reseived
from the companics. The Congress party
goes bofore the people bzcause of its basic
Policy, becrute the Congress party thinks
that the policy and the programme of the
Congress organisation......

sl S4IE93 @g (TEAYE FraE]) :
g7 #gA/7 2f=mm

SHR! F. A. AHMED : Waat | was
trving to point out was that the Congress
organisatiou has fuith and  couszge to fuce
the peopl., Feziuse we know  that the
programm= and policies of the Congress
organisation aie synonymous with the as-
irations of %e people. It is because of
hat that we gt the support from the
people and not bzciusec money is spent for
the purpos: of Tighting clections.

SHEI M. A. KHAN (Kasg:nj) : What
about thic donutions received by the other
parties from forcign countries ?
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SHRI F. A. AHMED : May I point
out that when the Congress organisation
was fighting the elections and placing its
candidates before the people, it never had
to spend so much money as it has been
doing during the last few yeass. Why has
it been so? Because, the other political
parties had be:n indulging in all kinds of
vicious propaganda against the Congress by
taking resort to other means, the Congress
had to come forward to mezt lhat propa-
ganda.

SHRI JOTIRMOY BASU : Tnarz is
the Nijalingappa philozophy ; thers is tae
Patil philosophy, and thi:dly, there is the

Mrs. Indira Gandhi philosovhy. Which
one are you talking of 7

SHRI F. A AHMED : Mr. Basu, [ do
not know why you are irritated. If you

think that there is substance, if you think
that there is something which is acceptable
to the people, why should you not leave
that matter to the people ? W: are not
afraid of facing the paople. Whather wa
have cantributioa from the:big business-hou-
sese or not, we are not afraid to face
people, and we shall face them even without
these funds.

To day [ have no doubt that every one
of us wants that the exp:nditure in fighting
elections should b: as leis as possible.  May
I throw a challenge to the oppoasition par-
ties 7 Let us give up colleciing funds or
brining funds from all kinds of sources for
fighting elections.
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SHRI F. A. AHMED Even when we
bring a measure of this nature, our bona
fides are not believed. Some mcmbers
think there is som= catch in this. 1f we do
oot bring this measure, you blame us. If
we bring ir, then also you blame us. I do
not know what you want us to do,

The oveiwhelming support which hon.
members have given to this Bill should not
be slopped here. It Should
be carried further. 'Whatever party we may
belong to, let us all make an effort to see that
our political life is : clean and we go hefore
the people without spending too much mon-
ey, collecting it from this side or that side
or outside the country. Only then public
life can be clean. 1 hope hon. members
who are so keen to ban political contribu-
tions will also think in terms of seeing how
we can make political life clean for our
people and for the country.

With these words, I comm=nd my motion
to the House.

SHRI SURENDRA NATH DWIVEDY :
Mrs. Tarakeshwari Sinha said that even
when the Governmznt had ordered an en-
quiry into the Birla Affairs, money was
collected from the Birlas. She quoted soms
amount also. and she objected to it. Let
us know whether this has bzen done or not.

SHRI F. A. AHMED :
deny

1 categorically
that because of any favour shown to
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any party, money was collected from any
other party.

@t wy fowd: gRT safwEs
qF ¥ A Eme ¥ o Fqw @
Homar gfe J9@ amg & waemw &
aga agl a’r

- SHRI F. A. AHMED : Bank
nothing 10 do with this Companies Bill,

SHRI TENNETI VISWANATHAM :
The question was, while the enquiry was
pending, was donation collected. His
answers is, we have not shown any favour.
because we have taken money.

MR. DEPUTY SPEAKER : I shall
now put Shri Masani’s, amendment to the’
Motion for Consideration,

The question is :

““That the Bill further to amend the
Companies Act, 1956, be reflered to
a Select Committee consisting of 21
members, namely :

Shri M. Anbuchezhiyan, Shri
Anthony, Shri Surendranath Dwivedy,
Shri Hari Krishna, Shri Hem Barua, Shri
Humayun Kabir, Shri 8. M. Joshi, Shri
Kameshwar Singh, Shri 8. 8, Kothari, Shri
J. B. Kripalani, Shri D. K. Kunte, Shri
Bul Raj Madhok, Shri H. N. Mukerjee, «
Shrimati  Sharda Mukerjce,  Chaudhary
Nitiraj Singh, Shri P. Ramamurti, Shri’
N.G. Ranga, Shri Narendra Kumar
Salve, Shri Prakash Vir Shastri, Shr}
8. N. Shukla and Shri M.R. Masani with
instructions to report by the last day of the
first week of the next session.” (5)

The Lok Sabha divided :
15.59 hrs. '

Frank

Division No. 23
AYES

Amat, Shri D.
Amin, Shri R, K,
Atam Das, Shri
Dar, Shri Abdul Ghani
Deo, Shri K. P. Singh
Deo, Shri R. R, Singh
Digvijai Nath, Shri Mahant
Khan, Shri H. Ajmal
Khan, Shri Zulfiquar Ali
Kisku, Shri A, K.
Koushik, Shri K, M.
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Kushwah, Shri Y. 8.
Masani, Shri M. R,
Meena, Shri Metha Lal
Mody, Shri Piloo
Mohamed Imam, Shri J.
Naik, Shri J. C.
Naik, Shri R. V.
Patodia, Shri D. N.
Ramamoarthy, Shri 8. P,
Roa, Shri V. Narasimha
Saboo, Shri Shri Gopal
Shivappa, Shri M.
Tapuriah, Shri 8. K.
Xavier, Shri S.
ng?Eu‘n:smi K. M.
Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ahmed, Shri J.
Anbuchezhiasn, Shri
Ankineedu, Shri
Arumugam, Shri R. 8.
Babunath Singh, Shri
Banerjee, Shri 5, M.
Barua, Shri B:dabrata
Baswant, Shri
Bhagat, Shri B, R.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bohra, ShriOnkarlal
Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R.
Choudhary, Shri Valmiki
Choudhury, Shri J. K,
Dalbir, Singh Shri
Damani, Shri 8. R.
Dassapa, Shri Tulsidas
Dass, Shri C.
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dixit, Shri G. C.
Durairasu, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shrl Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Ghosh, Shri P, K.
Gowda, Shri M. H.
Goyal, Shri Shri Chand

Haldar, Shri K.
Hazarika, Shri J. N,
Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri

Jamir Shri 8. C.

Jamna Lal, Shri

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Kumari
Kandappan, Shri 5.

Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kesri, Shri Sitara

Khan Shri Ghayoor Ali
Khan, Shri M. A.

Kinder Lal, Shri
Kiruttinan, Shri

Krishna, Shri M. R.
Kundu, Shri S.
Lakshmikanthamma, Shrimarti
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Limaye, Shri Madhu
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mabhishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Mangalathumadom, Shri
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Menon, Shri Vishwanatha
Minimata, Shrimati Agam Dass Guru
Modak, Shri B. K.
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Mulla, Shri A. N.
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Paokai Haokip, Shri
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Parmar, Shri Bhaljibhai
Partap Shingh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel Shri J. H.

Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri Deorao

Patil, Shri N, R.

Patil, Shri 8. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Devi, Shrimati
Rajasekharan, Shri
Raju, Shri D. B.

Ram Charan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramani, Shri K.
Randhir Singh, Shri
Roa, Shri Jaganath
Rao, Shri K. Narayana
Rao, Shni Thirumala
Rao, Dr, V. K. R. V,
Raut, Shri Bhela

Ray, Shri Rabi
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saha, Dr. S. K.

Saigal, Shri A, S.
Samanta Shri 5.C,
Sambasivam, Shri
Sanjit Rupji, Shri
Sankata Prasad, Dr.
Sen, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P, C.
Sethuraman, Shri N.
Sezhiyan, Shri

Shah, Shrimatl Jayaben
Shambhu Nath, Shri
Shankaranand, Shri, B
Sharma, Shri Naval Kishore
Shastri, Shri Biswaparayan
Shastri, Shri, Ramanand
Shastri, Shri Sheopujan
Sheo Narain, Shri
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Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shiv Charan Lal, Shri
Shukla, Shri 8. N.
Siddayya, Shri

Siddheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Somasundaram. Shri 5. D.
Sonar, Dr. A. G.
Sonavane, Shri

Sunder Lal, Shri

Supakar, Shri Sradhakar
Sursing, Shri
Suryanarayana, Shri K.
Tarodekar, Shri V. B,
Tiwary. Shri D. N.

Uikey, Shri M. G.
Veerappa, Shri Ramachandra
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswambharan. Shri P,
Viswanatham, Shri Tenneti
Viswanathan, Shri G.

Vyas, Shri Ramesh Chandra
Yadav, Shri N. P,

MR. DEPUTY-SPEAKER : The result*
of the divirion is : Ayes : 26 ; Nocs : 182,

The motion was negatived
16 hrs.
MR. DEPUTY-SPEAKER ; The ques-
tion is :
“That the Bill further to amend the

Companies Act, 1956, be taken into
consideration,™

The motion was adopted.
Clause 2-(Definition)
MR. DEPUTY-SPEAKER : We will

now take up clause by clause considra-
tion, for which one hour has been allotted.

SHRI D.N. PATODIA (Jalore) :
Clause 2 of this Bill seeks to define
“appointed day"™ on which the term of
managing agents, treasurers or secretaries
will expire. We find from this clavuse

*The following Members

also recorded their votes for ‘NOES' : —Sarvashri

Chowdhury Ram Sewak, Jyotirmoy Basu, Mohammed Ismail, Shri M. M-2=ghadandra and

Shrimati Nirlep Kaur.
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that in less than one year's time this
system of managing agents, secretaries
and treasurers will be discontinued. In
other words, this clause brings clauses 4,5
and 6 come into operation within less
than a year, 1, therefore, propose to
sdeak on all those clauses together,

16.01 hrs.

[SHRI R. D. BHANDARE in the Chair)

The system and functioning of managing
agency in India has been discussed on
the floor of the House not once or twice
but on several occasions in the course
of the last six or seven years ; more
particularly, in the course of the last two
or three years, it has bzen discussed in
datail, T had hoped that this discussion
in the House would help in clearing the
confusion that existed in the mind of
the government. But after listening to
what the Minister said a few minutes
back, I feel that the confusion is not
only not clear but it has become more
acute. Within the short time at my
disposal I shall make one more attempt
to highlight some of the salient features
of the managing agency system and appeal
to the government, even at this late stage,
to reverse their decision in the matter.

The hon. Minister stated that the
managing agency system in India is the
creation of the British Government. I
think even in this respsct the Minister
was totally confused, if not ignorant. In
all developing countries of the world,
whether in Asia or America or Australia,
some sort of group management had
always been responsible for intial develop-
ment of the economy. You may call it
by any name, not necessarily managing
_ agency, but, nevertheless, it was the group

management which was responsible for
economic growth and development of
the country.

Look at the contribution made by
the group management system in India.
Look at their perf ce in the pre-ind
pendence days in the tea industry, jute indus-
try, cotton textile industry, engineering indus-
try and even the steel industry. Is it not true
that it is the group management system
which was entirely responsible for the
growth of these industries in India?
Well, look at the Railways which happens
to be the one single largest industrial
undertaking in our country investing Rs,

3000 crores. The creation of the railways,
the development of the system, was
entirely due to the managing agents,
When the capital market was non-existent,
when there the clement of risk involved
was big and for many years to start, the
groups had to incur heavy loses, thess
group management people undertook the
risk, arranged for finance, arranged for
investment, and after many years of hard
work, they could bring some sort of
industrialisation in our country.

What about post-Independence period 7
Even in the post-Independence period,
whatever the Minister may think and say,
during the Second and Third Plan periods,
most of the industrialisation was dve to
the managing agency system. There is no
doubt about it. Even today, although
the Minister said that some figures indicated
that managing agents themselves contributed
only 6 per cent of the share capital, does
he tell the entire story? Is he very
homest in saying that? Why should he
forget about the contribution made by
these houses in getting general subscription
of the public in shares? Is he not
aware that even today these managing
agency houses enjoy a better reputation in
the matter of selling shares as compared
to the Government of India? Is he not:
aware of that 7 Let him take a chellenge.
Let him float shares of any public
undertaking ; let him complete jn the
matter of selling of shares floated by
managing agency houses. The picture
will be clear. I have no doubt that, other
things remaining equal, for the same type
of Investment, these managing agency houses
will be able to sell shares at a premium not
less than 30 per cent as compared to any
public sector concern. Therefore, don’t mini-
mise their contribution ; don’t try to be
little them,

What is our problem today? Our
problem is the economic growth ; our
problem is not to retard the growth of
economy. Our problem is not to create
conditions by which in any way, in any
form, we create conditions for economy to
go backward. Does he mean to suggest
that our capital market is properly grown
and we do not need any form of media of
reputation to sell shares? Does he mean
to say that the managerial calibre is
available in plenty in our country and
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[Shri D. N. Patodia

we do not need any help in the form of
managing agency houses 7

MR. CHIRMAN : We are on clause 2,

SHRI D. N. PATODIA: Clause 2
is the operative clause for all the clauses
4, 5and 6, It seecks to appoint a day on
which managing agency system and all the
things will be terminated. Therefore, I am
speaking on all of them.

MR. CHAIRMAN: Kindly dont
make it a general discussion.

SHRI D. N, PATODIA: Clause 2
is the operative clause and it covers clauses
4,5 and 6. I think, you should allow
it. 1 am entitled to speak on all them,

MNow, Sir, il you feel that, in India,
we do not have sufficient managerial
calibre available in the country, if you
feel that our economy needs further
stimulation and needs to be further
accelerated, then the answer is clear, that
the proven sysiem of managements, the
system of managing agency, the system of
gooup management available in the country
should not be disturbed.

What are the reasons then for the
Goernment to bring this legislation ? There
are two arguments advanced by them. One
Is that managing agency. system has b:en
responsible and s responsible  for
concentration of wealth and that it should
be discontinued and another is that managing
agency system is responsible for many
misuses in our economic structure and,
therefore, it should be discontinued. I beg
to submit that there could be nothing more
fallacious and noncensical than these two
arguments.

So far as monopoly and concentration
of wealth is concerned, 1 beg to submit that
this is somthing which has nothing to do
ecither with this legislation or with the
managing agency system. The Minister
should have been wise enough by now to
understand this, If concentaration is possible,
it is possible, is even without this
legislation, and if concentration can be
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broken up it can be broken up even with the
existence of the managing agency system,

. Similarly, so far as misuses are
concerned, the existing laws are enough to
remove these misuses, Simply
because one porticular  section has
a certain misuse, that canpot justify the
entire thing being thrown away,

Now I will come to the existing
legislation which, I hope and believe, is
sufficient to curb and check any misuse
that the hon. Minister might be having

in his mind., At the present tim:
At there is a statutory limit
that any managing agency cannot be
appointed for more than 15
years, thereafter, it cannot be

renewed for more than ten years. On 2lst
October, 1966, a notification was issued by
the Government of India by which in
respect of some of the important sectors
of the economy, namely, tea, cement,
sugar, jute and textiles, the managing agency
was to be terminated on 2nd April 1969,
Over and above this, section 324...

MR. CHAIRMAN : Clause 2 speaks
of the ‘appointed day®. How then do vou
carry on a general discussion on Clavse 2 7

SHRI D.N, PATODIA: 1
explain to you.

will

MR. CHAIRMAN : I have followed
your explanation. You should confine
your remarks only to ‘appointed day'.
Clause 2 speaks only of ‘appointed day’.
You are covering the whole ground. Itisa
very strange procedure that we are following.
If you want, you may suggest some other
date. You should confine your remarks
only to the ‘appointed day.

SHRI D.N. PATODIA : Should 1
speak on clauses 4,5 and 6 also now? I

will finish in two minutes. Or, I can
speak later,
MR. CHAIRMAN : Picase [finish

within two minutes.

SHRI D.N. PATODIA : Over and
above whatever I have said, section 324 of
the original Act empowers the Government
to discontinue the managing agency in any
one particular industry or industries
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whenever it is found that it is not desirable
to continue, In view of the fact thatall
these legislative provisions are already
available, I do not koow in what respect,
and o what manner, this particular piece
of legislation is going to help either the
country or the government or the industry
except disturbing the proven system of mana-
gement,

‘What remuneration does the legislation
permit the managing agents to draw? The
legislation permits a maximum of ten per
cent, ten per cent not of the net turnover,
not of sales, but of total net profit. The
only remuneration that a managing agent
can draw is 10 per cent of the total net
profit. In most of of the cases, it is much
lese than 10 per cent. Int the initial years
it is much less than 10 per cent; for two
or three years when there is no profit, the
managing agents do not draw anything. Do
you mean to suggest that any other
alternative managing ageney system will be
able to work at a lesser remuneration, whether
they are Managing Director or anything
else, In view of the limitation of the
remuneration where Is the benefit derived
either by the Government or by the
economy or by the shareholders by bringing
this legislation. In this respect even the
previous Law Minister, Mr. Pathak, has
said in 1966 that in spite of whatever is
said against this system, this system in some
of the vital sectors of the economy needs
to be continved because without this the
economy is likely to bz . very badly
affected.

Now I come to the argument of misuse.
If there is any misuse in any particular
system, does it justify that the entire system
or legislation should be given away. There
is so much of misuse in democracy. Does
it mean that the democratic set up of
government should be given up ? Can the
hon. Minister quote anywhere any sysiem
in the world either in the ecomomic sphere
or political sphere where is no misuse.
Therefore, it does not lie in the mouth of
the Minister to say that there are certain
misuses and it should be abolished. If some
legislation is needed, he can bring that
legislation. Before I conclude, in resp=ct of
this misuse I would like to quote from a
passage from Palkhiwala.

MR. CHAIRMAN : To-day you have
followed a very strange procedure on
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clause 2, There is a question of appointed

day but you have covered the whole ground.
Some procedure must be followed,

SHRI D. N. PATODIA
objectlon to what you said.

1 Now I take

MR. CHAIRMAN : How can you
take objection ? Please listen. Clause 2
speaks of an appointed day which shall be
the 3rd day of April 1970. Itis beyond
the scope of this clause whatever you have
mentioned. You have covered the whole
ground. You have gone to the extent of
replying to the Minister too.

SHRI D, N. PATODIA: Will you
permit me to reply to what you said 7

MR. CHAIRMAN : Don't argue with

the Chair. Don’t take advantage of the
leniency.
SHRI D.N. PATODIA : When I

started talking [ said that clause 2 is so and
so and it defines the appointed day and on
this appointed day, Clauses 4, 5, and 6 will
be brought into operation.

MR. CHAIRMAN: 1 koow the
procedure but that is not the mathod, I

-have objected and you are still continuiag.

SHRI D. N, PATODIA : B:fore I
conclude. please permit me to quote from
Shri Palkhiwala regarding discontinuance of
a system because of certain misuse,

“If you start abolishing everything that
was imperfect and everything that
lent itself to abuses, you would be
left without a system, without a policy,
without any institution. In the wide
world, you would omly be left with
eternal laws of the heavens.”

That will be the effect of this legislation.
(Interruptions) Because of certain misuse
the Government has no business to throw
the entire system like this. This proven sys-
tem of management should b= given a fair
deal, In any case, as the hon. Ministe
said, it is gradually disappearing. Let five
or ten years pass before any such thing is
done.
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SHRI §. M. BANERJEE : I wish to
confine myself strictly to clause 2, It says :

“In this act, unless the context other-
wise requires, ‘appointed day’ means
the 3rd day of April 1970.”

CHAIRMAN : You are on
clause 2. Somehow or other you want to
carry on discussion on clause 2. Let us be
clear. Let us follow a different procedure
altogether.

MR.

SHRI S. M. BANERIJEE : Which
clause you want us to speak ?

SHRI PILOO MODY : I don't know
which clause we are on ; I don’t know whe-
ther anybody is clear on that.

SHRI S. M. BANERIJEE : This is Clause-
by-Clause¥consideration ; if we have anything
in our wisdoms to point out we can say
that.

MR. CHATRMAN : You are on Clause
2— Appointed date.

SHRI S. M. BANERJEE: Why not

1968 7

MR. CHAIRMAN : You can argue
for days together on any word,

SHRI S. M. BANERJEE : Is the Bill
going to be guillotined? I don’t kamow.
I was supporied by Mr, Masani that more
time should be allotted for Clause-by-Clause

consideration.

MR. CHAIRMAN : You can seck time
from the Deputy-Speaker, not from me,

SHRI K. NARAYANA RAO (Bobbili) :
What is it that he is talking ?

SHRI PILOO MODY : I say it should
be 1962, by the time, sense would have come
to the other side.

SHRI S. M. BANERIJEE : My sub-
mission is this. TIn Clause 3 there are cer-
tain amendments which are going to
support. Am I to understand that there is
some restriction on speaking on the Clause
by-Clause consideration.
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SHRI K. NARAYANA RAO : Unless
earlier Clause is adopted you cannot go
to the next Clause,

SHRI PILOO MODY : Unless you
adopt Clause 2, you cannot go to Clause 3.

SHRI S. KANDAPPAN (Mattur) : ¥
you can suspend Clause 2, and then you
can go to Clause 3.

SHRI1 S. M. BANERJEE : We wanted
this Bill to be passed before the n idterm
poll. It was not done, There is no Clause
that anybody who has taken money sho-
uld pay back. This will not apply retrospec-
tively. S0 many manipulations and ma~
noeuvres would have taken place and so
many violation of rules and some black
money would have become white and some
white money would have gone underground.
All these things will happen. And even
the mischief done by the managing agency
system will be done. This date should not
be 1970, The Minister is aware more than
anybody else how the companies are behav-
ing, and how they wanted to sabutage the
particular Bill with the help of certain
Members (Interruption) of the other par-
ty. I am not attacking P. M. in any way. P.
M. means piloo Mody, not Prime Minister.

I request the hon. Minister to kindly
change the date to 1969. That is my requ-
est in this regard, '

SHRI 8. S. KOTHARI (Mandsaury) ¢
Mr. Chairman, Sir, I think it will be more
appopriate for me to speak on Clause 3.

MR. CHAJRMAN : All right. Shri
Shiv chandra Jha,
off fe oo W (wgEar) @ gwefa

wereT, o 2 # adw, 1970 &1 3 u9r-
dfez ¥ @1 §, 98 IgT A I § &/
= faeew w1 @ & aF A @A
wiEp Afwea 78

s wAfa gt faeew fggeam

"% us Gofafess faew Srmar @ 1 faeer

AT §, gefradl 9@ & gEl W #, 9w
fegeara & aNaviter #1 gead g
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1, 39 a7 IO 59 Agfaga 4, w@ifs SHRI JYOTIRMOY BASU : I would

like to say something before the hon.

I gAY Tg Arnie & won F e g replies. This is not the first

o gfqart a1, oF sFAfAE  ggie g,
gwifs ag #a9r goflam @R sgdt
FroTSgAR F1 4 oF ghagr ar 1 e
Y g% fatew FT ©7 II=4GT 4T | IAHT
¥ T @A A1 @9, AAs, 9T,
FeqraT star g T |

AR UA A A sy
& qUEW A A o it as w faww
&7 |reAT 7@ far mar § 1 gamafa wE)-
T, M AW dfeq SrAECS gE N
IFATAT F1 SF AFTC Y qF, A AT /Y
argw g fw gegit 1@ faeew &t we
g1 SFA FwAY WA K Oqgi 9%
sgrd fr e A gw 3@ oaAw
faen o1 @remr w13 ¥ ardw
ST F 1= AT TEFT @A AG gAY N

MR g =g =
g g R ImmgEm I I ]y
g e, aw ag e smT AT §, Ag OF
gt ara § 1 e 7w @ faeew @Y
frag s agrr SlF AgT 81 =@ faw &
TEET § A U g A 9w
® qe ) gR ¥ A 5 AAfeEr ol
faeew 1 feares &¢ a7 =rfgg | s
e g1 g, | Jufafess
feeew 1 % fegeam Y wd-saaer
AT TW T AT AR A99T H1 G 79 @
&1 ¥ Wi f6 aTmT EET AT o
fraga @@ EFEiNG T
NgRTwaTEw T

SHRI K. NARAYANA RAO : Before
you call the hon. Minister, may I seck a
clarification from him? How is it that
such distant date has been fixed? Is
there any rationale behind it ?

time that we are seeing the Congress's
special sympathy for the vested interest.
In Bengal, we have seen how zamindari
abolition has worked, Afrer they had pass-
ed the bill they gave six months to the
zamindars to hide all the lands and put
them under benami ownership. What is
the outcome today ? Zamindari do not
exist but the real fact is that the
zamindari abolition has not worked. Only
some ghost-owners under the control of
the same owaership have become the
controllers of the property. As a result,
the ryots and the tillers and the bargadars
are exactly where they were, and in fact there
condition has deteriorated.

Similarly in . this case I can sec the
hidden object behind giving more time
till April, 1970. They want to give more
time to the vested interest and the big
capitalists to do all the jugglery they can
and continue to serve the same purpose
which they had been doing in the past.
In these circumstances, I would request
the hon. Minister to give effect to this
measure as soon as it is enacted,

SHRI PILOO MODY: I shall
recommend my hon. friend Shri Jyotirmoy
Basu for promotion as under-secretary-
general.

SHRI F. A. AHMED : Regarding the
point about abolition of the managing
agency system, I was really pained to
bhear what my hon. friend Shri D, N.
Patodia had to say. Unfortunately he
contradicted what 1 had stated, and he
stated that I had made a wrong statement
when I had stated that the managing
agency system did not exist in any other
part of the world, I stand by my
statement that it is only in Tndia or
countries like India where the British people
had something to do that the managing
agency system has existed. Otherwise, in
the U, K. itself or in America you will
not find the managing agency system...

SHRI PILOO MODY : He would
pot fipd ft in the Soviet Union also,
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SHRI F. A. AHMED : Of course, it
is pot there. But even in America and

UK. it is npot there. In developed
couatries it is not there..,
SHRI D N. PATODIA : It is there

in Asla, Australia and the Latin American
countries.

SHRI F. A. AHMED : They were
places where the British people had gone.

SHRI PILOO MODY : The important
factor is under-development which requi
the managing agency system,

SHRI F, A, AHMED ; So far as deve-
lopment is concerned, of course, he will
not accept my word, but I would like to
place before him the considered words
of the committee or the managing agency
system. This is what they have to say :

“Despite the Increasing role played
by the L, I. C. the I. F. C, banks
and the investment trusts in provid-
ing initial loans as well as under-
writing functions, the part played
by brokers and individuals in
under-writing new shares is still
sizable but the contribution that
can be attributed directly to managing
agents is negligible,”

Further on, they say :

*Bqually with growing diversifica-
tion of the economic structure,
most new companies require such
large amount of funds that support
of particular groups of Individuals
can from only a shall part of the
total need.

“The real support comes from the
institutions, the general public and
other companies™.

SHRI PILOO MODY :
dispute that.

We do not

SHRIF. A, AHMED : It is not only
that they say so. It is also supported by
figures. In 1964-65, the percentage of the
total amouht under-written by LIC was
229, by UTI 12.9, 1FC 10,1, ICICI 12 and
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so on whereas others includiny managing
agents and foreign collaborators is only 0.7
per cent.

SHRI PILOO MODY : What about the
public 7

SHRI D. N. PATODIA : What about
loans from foreign collaborators ?

SHRL F. A, AHMED : All included
0.7 per cent.

SHRI D. N. PATODIA : No, it is only
share capital, not the loan part.

SHRI F. A. AHMED : I am trying to
point out that the under-writing is done by
the financial institutions, not by the manag-
ing agents themselves ; the contribution of
the latter is very small.

SHRI R. K. AMIN (Dhandhuka) : It is
because of the prestige of the managing
agents that the public is contributing the
capital.

SHRI F. A. AHMED : From the manner
in which they have been managing, only a
few houses managing so many companics,
the public would not like them,
Out of so many companies incorpo-
rated, how many are really managed
by managing agents T If really they had
helped industrial development, then pracii-
cally all the companies which have been
incoroporated would have been managed
by the managing agents. That also 1 have
indicated.

SHRI R.K. AMIN: Even today the
public contribute to those companies which
have well known managing agents.

_MR. CHAIRMAN : We are on clause 2,
He need not answer these questions.

SHRI F. A. AHMED : He was covering
clauses 4-5. I have replied to the points.

Then other friend wanted that the date
should not be 3rd April 1970. Also the
question of funds of those companies has
been raised. May I say that this clause
has nothing to do with the funds ; it only
relates to abolition of the managing agency
system for which a date has been indicated.
We are giving them time so that they may
make arrangments to pack off. We must
give them reasonable time.
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SHRI JYOTIRMOY BASU : Not pack
off, but readjust go underground, wash and
come out. The Minister's answer is unsa-
tisfactory and unconvincing.

MR. CHAIRMAN : The question is : .
“That clause 2 stand part of the
Bill™.

The motion was adopted
Clause 2 was added to the Bill

Clause 3—(Substitution of
section 293A)

SHRI F. A. AHMED : I beg to move

Page 1, line 9,—after “‘contained in"
inserf—"'any other provision of™. (3)

I want to add after **Notwithstanding
anything contained in'", the words
“any other provision of”.

This is self-explanatory.
SHRI SHIV CHANDRA JHA : I move

Page 2, line 4,— for “five thousand™
substituet—
“ten thousand™. (8)

page 2, line 7,—for “three years™
substitute—*five years™. (9)

Page 2, line 7,—afrer “*finc” insert-
“which shall not be less than ten
thousand rupees™. (10)

areqer wENRd, greifs 3 ¥ g faw-
o% goec art & feT fee st o
el afAl el e ag e @
+ fommae ¥ @1% § 9T § 1 A
# SgT 9T A TAE X G AT TG
fades # o 71 ST A gl
srede dwT $ for @ 7 sww foare
¥ AT YT § TEW ) A9 G FOT
3 (2) ¥ wgi gwiAT WY I F@ E, @
gl g:

“If a company contravenes the provisions
of sub-section (1), then the company shall
be punighable with fine which may extend
to five thousand rupees.”

HEqE AT, FEIAT B 5 FIAT FT AT
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AWHFWE 5 gne gu+ fod ;v ?
g FYE won g ? afz g@ WA F1 Fow-
97 FA! FET & a7 Iaw ofg g F
FATAT FIAT, Tg K& GAT TgY & | FFIAT
& 919 sved fFay @ & 7 WA Sifeg
TRT Fqt B, W 510 #0799 F wdEw
A 5 g w guiar w6 foy
g’ @y A Fg farsy w1 78 &1
o woA B gw awwE w1 afg g
gHIwT § AT |Igdr § &) 9T g
T & ST G 4T AT § ST q@THC
77 gyiree § R 10 g &< faw @
...wqEuT, 20 gon a8 ¥ 1@ §, ¥ /-
W g, ag Y & &, yeue wErRA, gAr
wifgu 50 goe | #fdT @ 50 gwr
AT WY oY 9 ¥ &7 5 g ALY, TW
T AT T AR |

I a@ A XT T AT

“...a term which may extend to three
years,"

ag @7 5% A 9T X &

“_ ghall also be liable to fine.*
Frmd & e 1 g 7T 5 g w,
AT KTAT TIEAT § | A 4TS FY gow o
s AT e g or Foma
2 3g@F AW 5T F T I9@
FoA ® G g 5 Dfedws qrf
F1 Az FW § AR T qT@ T FIW H
frage & oaeT F araran 1 gfoa
g gISav aE R 1

*and shall also be liable to fine,’

G T § 7 OF &OAT At &Y gwaT

3, oF & Ty o @ gwar &, @ ¥ frx
¥ guter & fF Sad W gg e fear

o

“which shall mnot be less
Rs 10000™

than
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[Shri Shivchandra Jha]
9 WS B FGT HT IW gAX WA FT
gataT A1 g Jifge, a8 F s
21 38R ¥ ofk aewe of@ Tl
§9 T q1T K GFATATT W @ A §

& w@ fadas F19F92 g7 &% a% wGl- -

fraa g 1

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATHA REDDY) : 1 move amendment
No. 12.

Page 1, line 12,—for 1968 substi-
tute *1969™, (12)

It is purely a consequential amendment and
I do oot think I need say anything about
it.

SHRI SEZHIYAN (Kumbakonam) :
I have tabled two amendments. But my
amendment No. 14 may not be in the hands
of many Members. So, while moving, I
shall read it. 1 move :

Page 1,—jfor line 12, substitute—

“Act, 1969,—

(i) contribute any amount or amouats,
or

(ii) make any gift (which expression
shall include the amount of the
consideration which is demand,
under the gift-tax Act, 1958, to be
a gift), or

render amy service, or lend the
services of its officers or employees
or any of them, except after obt-
aining such payment as is adeg-
uate for such services, or

(it

make available the use of any of
any of its property except after
obtaining such payment as is adeq-
uate for the use of such pro-
perty”. (14)

Sir, I fully appriciate the Government
clamse as given there. In spirit, it is all right,
But they have stated only that the companies

(tv)
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are being prevented from contributing an
amount or amounts to pobitical parties or to
any individual represonting political parties.
But that alone will not stop the mischief.
You are avery learned man and an-
other learned man in the House
by name Mr, Bhapdare when he was speak-
ing as a Member—now you are occupying
the Csm'r and so 1 cannot identify that
Memberawith you at the moment—said there
is assistance not only by way of finance but
there are other forms of assistance in kind
which should also be prevented if the Bill
Is to be effective when it is passed. I fully
agree with bim when he said that I hope you
will also agree with him on that score,

The real mischief will come in this way,
Itis mot only by a company contributing
to the political parties : but by other means
also can it help them. [Insteaed of paying
in a lump sum of Rs. 1 lakh or Rs. 2 lakhs,
the companies can assist the political parties
in kind, by offering some matterial or lending
something. 1 can give you one good example
and Shrl Bhandare mentioned that. One
company can offer as many as loojeeps to
a political party for use during the time of
the elections.  That will not be attracted by
this clause, That company is not contri-
buting any amount but is just lending jeeps
to be used during the elections without charg-
ing for them.  Will that not be incorrect ?
In spirit, it will be attracted by this clause
but the wording of the clause as it Is will
not attract i t. That aspect should also
be considered in this matter.

Szcondly, it is says “lend the services of
its employees or officers.”  Suppose, you
are not giving jeeps you can give 100 drivers
or 200 drivers to work for the candidate free
of charge.  If we calculate all these things,
these will tantamount to assistance which
should have been prevented and which should
be prohibited by this amendment. Otherwise,
nowadays, all the big business-houses which
have been giving lakhs and lakhs of rupees
to this party or that party, will, instead
of making such outright grant or outright
coatribution to the political parties, by the
backdoor methods begin to. assist by giving
jeeps or men,

There is one more aspect. My amend-
ment also says “‘make availble the use of any
of its property.” That also should be looked
into. There may be a big building which

v
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they can give free of rent. That meuns a
sum of Rs. 1,000 can be saved for one candi-
date,  Free use of any of their propcmr or
house should be prevented.

Then, there is meéntion of “make any
gift.” They may say “We have made a
gift and not contributed anything.” The so-
called gift should not be allowed to escape
in respect of the Gift-tax-Act.  That loop-
hole also should bs plugged.

So, for these reasons, I have given a
comprehensive amendment which I hope will
belp the Government in fulfilling the spirit
in which they have brought this Bill. A
law may be a good law, but wrong drafting

, of it may defeat the purpose in view and if
you go to the court, the court may not hold
that law as vaild. Therefore, in all humi-
lity, I appeal to the hon, Minister to accept
this amendment which is comprehensive and
which will help him in all that he wants to
do, The clause as it is does not embrace
all these items which I have now given. [
think that amendment No. 14 of mine will
go to help him in preventing the companles
from making contributions to political parties
in all ways.

SHRI 8. 8. KOTHARI : Sir, 1 would
like to say very little. While supporting the
Bill, 1 am doing so with certain reservations.
The ruling party has put forward lofty ideals
about political life. We appreciate all that
but in practice, what we see is that the
largest amount from companies flow to the
ruling party [tself. It s significant that the
Bill has been brought after the mid-term
elections. It is a fact that during the mid-
term elections the ruling party collected
considerable donations from companies. If
this Bill is to be effective, it is necessary
for the Government to ensure that donations
out of black money do not take place. It is
not going to be easy. If companies make
manipulations in their accounts to create
black money and pay donatiens out of that,
instead of a healtheir political climate, we
would have a worse political climate and
the evils would be multiptied. That has to
be checked. Government should cxercise rest-
raint on the ruling party as well as other
parties, so that they do not receive donations
out of black momey. The root cause of the
danations is that elections have become so

VAISAKHA 24, 1891 (SAKA)

Companies (Amdt.) 246

Bill
expensive. Therefore, efforts must be made
to see that the elections are mads cheap.

SHRI S. M. BANERIJEE ; Sir I congra-
tulate Mr. Sezhiyan on bringing forward
this amendment even at this late hour and 1
hope the minister will have no objection in

accepting it, because he has said that
accepting donations from companies fs
immoral.

I come from the industrial city of
Kanpur. It is a city of poverty
and plenty, both. We have seen

political parties accepting donation from
the companies; 1 have no grouse against that
because according to the law and the rules,
they could do it. But the most objectionable
thing is, the companies render other services
also. They give a car to a particular candi-
date of a particular party for months. Even
the prtrol is paid for by the company out of
the shareholders’ money. 30 or 40 clerks are
given leave with pay, but their services are
utilised not in the interests of the company
but for a particular candidate of a parti-
cular party. These instances were brought
to the notice of the authorities, but they
expressed their inability to do anything.
Many textile units in Kanpur were asked
to manufacture 5000 Congress flags. When
they said these is no Khaddar, they said, for
the elections it need not be in Khagddar;
only the tricolour should be there, They
could not get as so much csah from them, but
they managed to getin kind In the from of
Gandhi caps and Congress flags. I can give
proof, That is why congress flags were much
much more than the oppositions flags in that
particular city.

Io this amendment he says :

“render any service, or land the
services of its officers or employees
or any of them, the except after
obtaining such payment as is adquate
for such services, or

make available the wuse of any of
its property except after obtaining such
payment as is adquate for the use of
such property.”

He says, do not ban them. They can do
it but they should pay for it. It should
not be at the cost of the sharcholders or
at the cost oj the workers. So I request
you, Sir, and through you the hon. Minister
to kindly accept this.
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[Shri S. M. Banerjee]

In his amendments 8, 9 and 10 my hon,
friend Shri Shiva Chandra Jha has suggested
that the fine instead of Rs. 5000 should b2
Rs 10,000. Take a company owned by
Birlas, Tatas, Dalmias, Jaipuria or any other
such big business house. If they are fined
Rs. 5000 they will simply pay it and get
away. If it is made Rs. 10,000 it is some
amount, It should have bezn more. Anyhow
e¢ven though an amendment for more has
not been moved, either the hon. Minister
may bring an amendment suggesting a bigger
amount and we will support it or let him at
least accept this. Then he says that instead
of three years it may be raised to 5 years.

As far as punishment is concerned I
support it. Thzn he says : ‘“‘after ‘fine’ in-
sert *which shall not be less than
Rs, 10,000,'*. The fine should not be less
than Rs. 10,000. When the Essential Services
Maintenance Bill was brought in this House
it contained penal provisions like Rs, 2500
fine, two years jail and so many other things
even with retrospective effect. They have
conveniently forgotten all those things when
it comes to these companies. So I request
the hon. Minister, through you, S8ir, to
accept the amendment of Shri Sezhiyan with
pleasure, which is one of the amendments
which the Government should have brought,
but Government does not have that wisdom
to bring such good amendments and there
fore they should depend on the wisdom of an
opposition Member.

SHRI JYOTIRMOY BASU: Sir, I
fully support what my hon, collcagues,
three of them, have just now said. I am
confident the Minister is aware of the fact
that most of the coptributions are made—
1 have seen at least in Bengel—partly in
black money and partly in kind. Mezssrs.
Shaw Wallace Company of Calcutta gave
ten vehicles for use by Shri P, C, Sen, each
vehicle costing Rs. 100 a day. For two
months you can work out how much it
it amounts to. Another company had
offered to feed the volunteers, two hundred
of them, for more than a month. You can
work out how much it will cost (/nterrup-
tion). One company even went to the
extend of promising jobs to 30 of the
Congress candidate’s workers il the Congress
candidate won and came back elected. An-
other very interesting case is, the leaders of
the workers who worked for Shri P. C,
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Sen in Aram Bagh, forty of them, were
presented with wrist watches each costing
Rs. 130. Shri Atwulya Ghosh when he
contested election last time got 400 burkhas,
for false wvoting, free by some company,
This is all correpdon of the same nature.
Therefore [ would suggest that it should be
said in such a manner that it will mean any
material, help or contribution so that the
real purpgee of the Bill is covesed.

In respect of punishment 1 would like
to say that even Rs, 10,000 to my mind is
not adequate. It should be ten times the
amount contnbuted for the first offence
and twenty times the amount contributed
for the second and subsequent offences.

SHRI K. NARAYANA RAO: ldo
not want to discuss the merits of the Bill.
In the matter of punishment, the type of
punishment prescribed must be such that
not only the party feels remorse but it
should act as a deterrent. What is the
provision we have envisaged here ? The
offence is payment of donation to political
parties by a company. When that is the
nature of the offence, any punishment in
terms of cash, however high it may be, is
not gring to be a deterrent, Suppose a
company is imposed a fine of Rs. 5,000
or Rs 10,000 it is not at all going to be a
deterrent. I hope the hon. Minister will
view the problem in Jhe correct perspective
and bring in necessary amendments on a
later occasion.

SHRI TENNETI VISWANATHAM .
1 want to ask only one question, You are
banning companies from giving
political donations. You have pres-
cribed sone punishment to the giver of
donations, But what is the punishment to
the taker, the party who receives donations ?
Do you propose any punishment to that
party ?

SHRI F. A. AHMED : Sir I would
confine myself to the few amendmeats which
have been moved by the hon. Members,
One of the amendments, moved by Shr
Reddi, seeks merely to change the date
from *1968" to *1969" which 1 accept.

Two amendments were moved by Shri
Jha. One sceks 10 enhanco the fine from
Rs. 5,000 to Rs, 10,000, so far as a company
is concerned and the other amendment
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seeks to Increase the term of imprisonment
from3 to5 years. So far as fhe first
amendment is concerned, we have to
remember that some of the members of the
public are also shareholders and if any
Icregularity or illegality is committed by an
office-bearer of a eompany it would not be
proper to punish the shareholder, If any
fine is imposed on the company, it will
certainly affect the sharcholder, That is
why we considered that a punishment of
Rs. 5,000 is sufficient, Then, apart from
imposing a fine on the company, the office-
bearer who is responsible for such illegality
has also to suffer to penalty, imprisonment
upto three years and a fine which can be
any amount. I think we can leave it to the
better sense of the julg: to fix the amount.
If we find that a particular offfcer of a
compyny has done something wrong, it is
not proper to make the shareholders suffer
for it,

SHRT SEZHIYAN : Suppose at a
general me=eting of a company the share-
holders mowve a resolutioa that a particular
sum should be contributed to a particular
political party. Will you punish the com-
pany in such & contingency 7

SHRI F. A. AHMED : If such a
resolution is passed by the company, the
fine will be Imposed on the company. But,
because of the illegality committed by an
office-bearer of the company it is not
desirable that all the shareholders who are
not party to such a decision should also be
penalised. Therefore, we have purposely
fixed Rs. 5000 as fine. The officers who
are responsible for instigating or who take
leading part in having such a resolution
passed and so on, for that purpose......

17 brs.

ot frg wx w1 : §A wEew o
Wt &Y BT FJART AFT TASE (6
10,000 wrE7 < & Augesi ¢ few
a@ET AL EAr § ?

SHRI F. A, AHMED : May 1 take
‘the other argucment. When you are
talking of very big companies, whether it
Is Rs. 5000 or Rs. 10,000 it will not
matter vety much to them. If you impose
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a fine of Rs. 10,000 on a big company
having a large income, it will not make
much difference, Here the important thing
is that the directors, the office-bearers,
responsible for such illegal action will be
given a punishment extending upto 3 years
plus a fine that may extend to any limit.
For that purpose, we have left ‘it to the
court to decide on the basis of merit to
fix the amount of fine, Therefore, 1
would submit that the hon. Memters may
not press their amendments, What has
been provided here will meet the require-
ment which the hon. Members have in mind.

SHRI S. XAVIER (Tirunelveli) : When-
ever a fine is proposed for any illegal
thing like that, either a minimum is
fixed or a mixmum is usually fixed. That
is the procedures in law.

SHRI F. A. AHMED : Here, it will
extend upto Rs 5000. If you read the
wording, it will extcnd upto Rs. 5000. It is
for the court to decide the amount. But
the amount has been fixed upto Rs. 5000.

SHRI JYOTIRMOY BASU:i Why
don’t you make it ten times the amount
that they contribute ?

SHRI F. A. AHMED : Let me confine
myself to the amendments which are
before the House. What I say is that
the provision made by wus will meet the
requirement of the case.

So far as the amendment moved by
Shri Sczhiyan is concerned, as I pointed
out earlier, wide implications are involved.
It will not be desirable for us to accept
the amendment as has been worded. I
have taken note of it. If we find that
there is some loophole on account of
which someone will take advantage, we
will see that loophole is plugged. I think,
this is oot the proper time, without
considering the implications involved, tha:
we should accept his amendment. I would
ask him to withdraw his amendment.

MR. CHAIRMAN: Now, first I put
Amendment No. 3 moved by Government
to the vote of the House.

The question :
“Page 1, lines,—

after “contained in” insert—
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**any other provision of"

The motion was adopted.

MR. CHAIRMAN : Then, I would

pot Government Amendment No. 12 to
the vote of the Houee,

The question is :
*Page 1, line 12,—
for “*1968" substitute 1969" (12) *
The motion was adopted

MR. CHAIRMAN : There is Amend-
ment No, 14 by Sezhiyan...

SHRI SEZHIYAM 1 Sir, in view of
the assurance glven by the WMinister that
he has taken note of It and that he will
eonsider it later and plug the loophole,
if any, I am not pressing my amemdment,
1 withdraw it,

Division No. 24)

Abraham, Shri K. M.
Adichan, Shri P. C.
Anbuchezhian, Shri
Banerjee, Shri 8. M.
Basu, Shri Jyotirmoy
Chittybabu, Shri C.
Durairasu, Shri
Esthose, Shri P, P.
Gupta, Shri Indrajit
Jamna Lal, Shri

Jha Shri Bhogardre

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Limaye, Shri Madhu
Mangalathumadam, Shri
Mayavan, Shri

M , Shri Vish tha
Modak, Shri B. K.
Mohammad Ismail, Shri
Qnkar Singh, Shri
Paswan, Shri Kedar
%en, Dr. Ranen
Sezhiyan, Shri

Shastri, Shri Sheopujan
Slvasankaran, Shrl
Subravelu, Shri

MR. CHAIRMAN : 1 take it that

he has the leave of the House to mdthdmw-
his amendment.

Aﬁnendmem No. 14 was, by learve,
withdrawn

MR. CHAIRMAN; Now, I pu

Amendment No. 8 mowved Shri Shiv
Chandrab Jha to the vote of the House.

s
The question is :
""Page 2, line 4 —

Sfor “Tive thousand™ substitute- —
““ten thousand'* (8)

17.05 hrs.

[MR. DEPUTY-SPEAKER in the chair)

The Lok Sabha Divided.
AYES (17.08 hrs.

Viswanatham, Shri Tenneti
NOEE

Agadi, Shri S, A,
Ahirwar, Shri Nathu Ram
Ahmed, Dr. 1.

Ahmed Shri F. A*

Amat, Shri D,

Amin, Shri R. K.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri .
Barua, Shri Bedabrata
Baswant, Shri

Bhagat, Shri B, R.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Bohra, Shri Onkaral

Butta Siogh, Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B.
Choudhuryt Shri Valmiki
Choudhury, Shri J. K
Dalbir Singh, Shri
Damanl, Shri S. R.

Dev, Shri D, V.

Wrongly roted for AYES
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Deo, R. R. Singh
Deoghare, Shri N. R.
Desai, Shrl Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao 8,
Dhillon, Shri G. S.
Dinpesh Singh, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Girja Kumari, Shrimati
Gudadiumi, Shri B. K.
Hari Krishna, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Kahandole, Shri Z. M.
Kamble, Shri

Karan Singh, Dr.
Kathan Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M,
Kesri, Shri Sitaram
Kinder Lal, Shri
Koushik, Shri K. M.
Krishna, Shri M. R,
Lakshmikanthamma, Shrimat
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mandal, Shri Yamuoa Prased
Marandi, Shri

Masani, Shri M. R.
Master, Shri Bhola Nath
Masuriya Din, Shri
Meena, Shri Mectha Lal
Mishra, Shri Bibhuti
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Yusuf, Shri
Mohsin, Shri
Mritynnjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Maldu, Shri Chengalraya
Naik, Shri G. C.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Paokai Haokip, Shr
Parmar, Shri Bhaljibhai
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Amaut Rao
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Patil, Shri Deorao

Patil, Shri 8. B.

Patil Shri T. A.

Patodi, Shri D. N,
Poonacha, Shri C. M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowdury
Ram Subhag Sing. Dr.
Ramamoorthy, Shri S. P.
Rana Shri M. B.
Randhir Singh, Shri
Ranga, Shri

Roa, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Rao, Shri V. Narasimha
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Roy, Shri Bishawananth
Saha, Dr. 5. K.

Saigal, Shri A. 8.
Saleem, Shri M. Yumns
Sambasivam, Shri

Sanji Rupji, Shri

Sankta Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A, T.
Sayeed, Shri P. M.

Sen. Shri Dwaipayan
Sen. Shri P. G.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shambhu Nath, Shri
Shankranand, Shri
Sharma, Shri Neval Kishore
Shastri, Shri Biswanaryan
Shastrl, Shri Ramanand
Sheo Narain, Shri

Sheth, Shri T. H.

Shiv Chindika Prasad, Shri
Shukla, Shri S. N.
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh Shri D. N.

Singh Shri D. V.

Snatak, Shri Nar Deco
Sonavane, Shri
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Sunder Lal, Shri
Supakar, Shri Sradhakar
Suryanarayana, Shrl K.
Swaran Singh; Shri
Tapuriah, Shri 5. K.
Tiwary, Shri D. N.
Uikey, Shri M. G.

Ulka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Vishambhram, Sdri P.
Vyas, Shri Ramesh Chandra
Xavier, Shri S,

MR. DEPUTY-SPEAKER : The result
of the division is1 Ayes : 31 ; Nos 155,

The motion was Negatived.

MR. DEPUTY—SPEAKER : There
are two more amendments moved by Shri
Shiva Chandra Jha=Amendments No. 9 and
10, Shall I put them together 7

SHRI SHIVA CHKDRA JHA: 1
want division on amendment No. 9.

MR. DEPUTY—SPEAKER : I now
put Amendment No. 9 the amendment of
Shri Shiva Chandra Jha, to the vote of the
House.

The question is :

“Page 2, line 7,—

for *three years' substitute—
*five years'." (9)

Lok Sabha divided :

AYES

Division No. 25 [17-11 hours.

Abraham, Shri K. M.
Adichan, Shri P, C.
Anbuchezian, Shri
Banerjee, Shri 5. M.
Basu, Shri Jotirmoy
Chittybabu, Shri C,
Durairasu, Shri
Esthose. Shri P. P.
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Gupta, Shri Indrajit
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra
Kalita Shri Dhireswar
Kandappan, Shri 8.
Khan, Shri Ghayoor Ali
Kiruttinan, Shri
Krishnamoorthi, Shri V.
Limaye, Shri Madhu
Mangalathumadam, Shri
Mayauan, Shri

Menon, Shri Vishwanatha
Modak, Shri B. K.
Onkar Singh, Shri
Paswan, Shri Kedar
Sen, Dr. Ranen
Sezhiyan, Shrl

Shastri, Shri Seopujan
Sivasankaran, Shri
Subravelu, Shri
Viswambharan, Shri P,

NOES

Agadi, Shri S. A,
Ahiwar, Shri Nathu Ram
Ahmad Dr. I,

Ahmed Shri F. A,
Amat, Shri D.

Amin, Shri R. K.
Ankineedu, Shri
Arumngam, Shri R, 8.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Baswant, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D,
Bhanu Prakash Siogh, Shri
Birua, Shri Kolai

Bohra, Shri Onkarlal
Buta Singh, Shri
Chandrika Prasad, Shri
Chaturvadi, Shri R. L.
Chaudhary, Shri Nitiraj Siogh
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Choudhary, Shri J. K,
Dalbir Singh, Shri
Damani, Shri 8. R.

Deb, Shri, D. N,

Deo, Shri P. K.

Deo. Shri R. R. Singh
Deoghare, Shri N. R,
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Shri Jamna Lal also recorded his vote

forO* NOES!
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"'Desal, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shal K. G.
Deshmukh, Shri Shivajtrao 8.
Dhillon, Shri G. S.
Dinesh Singh, Shri
Gandhi, Shrimati Indira
Gancsh, Shri K. R
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Girja Kumari, Shrimati
Gudadimni, Shri B. K.
Hari Krishna, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jamna Lal, Shri
Kahandole, Shri Z, M.
Kamble, Shri

Karan Singh, Dr.
Kavad, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Kinder Lal, Shri
Koushik, Shri K. M.
Krishna, Shri M. R,
Lakshmikanthamma Shrimati
Lasker, Shri N, R.
Laxmi B, Shrimati
Maharaj Singh, Shri
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masani, Shri M. R,
Master, Shri Bhola Nath
Masuriya Din, Shri
Moena, Shri Meehta Lal
Mishra, Shri Bibbuti
Mody, Shri Piloo
Mahamed Imam, Shri J.
Mohamad Yusuf, Shri
Mohsin, Shri

Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Naidu, Shsi Chengalraya
Naik, Shri G. C.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Paokai Haokip, Shri
Parmar, Shri Bhaljlbhai
Parthasarathy, Shri
Patel, Shri, Manubhi
Patil, Shri Deorao
Patil, Shri 5. B.

Patil, Shri T, A.
Poonacha, Shri C. M.
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Pramanik, 8hri J. N. ..
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimad B. . .
Raghu Remaiah, Shri.

Raj Deo Singh, Shri
Raju, 8hri D, B,

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Bewak, Shri Chowdhaty
Ram Subhag Singh, Dr.
Ramamoorthy, Singh S. P.
Rana Shri M. B.

Randhir Singh, Shri
Ranga, Shri '

Rao, Shri K, Naravana
Rao, Shrl J. Ramapathi
Rao, Shri Thirumala

Rao, Dr, V.K. R. V.
Rao, Shri V. Naragdmha
Raut, Shri Bhola

Rohatgi, Shrimati Sushila
Rao, Shri Bishwanath
Saha, Dr. 8. K.

Saleem, Shri M. Yumus
Sambasivam, Shri

Sanji Rupji, Shri

Sant Bux Singh, Shri
Spare, Shrimati Tara
Sarma, Shri A, T.

Sayeed, Shri P. M.

Ben, Shri Dwalpayam
Sen, Shri P. G.
Sethuraman, Shri N,
Shah, Shrimati Jayaben
Shah, Shri Manabendra.
Shambhu Nath, Shri
Shxrma, Shri Naval Kishore
Shastri, Shri B. Viswanarayan
Shastri, Ramanand

Sheo Narayan, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri

Sidheshwar. Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Snatak, Shri Nar Deo
Bonavane, Shri

Sunder Lal, Shri

Supakar, Shri Sradhakar
Suryanarayana, Shri K.
Swaran Singh, Shri
Tapuriah, Shri 8. K,
Tiwary, Shri D. N.

Uikey, Shrl M. G.

Ulaka, Shri Ramchandra
Venkatasubbaiah, Shri P,
Verma, Shrl Balgovind
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Vyas, Shri Ramesh Chandra
Xavier, Shri S. ’

MR. DEPUTY-SPEAKER : The result
devision of the : Ayes : 29 ; Noes ; 146,

The motion was negatived.

MR. DEPUTY-SPEAKER i I now
put amendment No. 10, the amendment
of Shri Shiva Chandra Jha, to the vote of
the House, )

Amendment No. 10 was put and
negatived. ’

MR.
tlon is :

DEPUTY-SPEAKER : The ques-

“That Clause 3, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 3 as amended, was added
to the Bill.

Clause 4 —(Insestion of new section
324 A.)

MR. DEPUTY-SPEAKER : There is a
government amendment. Is he moving ?

SHRI F, A. AHMED :
Page 2,

(i) line 10,

Yes. I move :

after ‘contained in® insert—
‘any other provision of*.

(ii) lines 12 and 13,

Jor ‘appointed day” substitute
3rd day of April, 1970

(lii) line 16,

Jfor ‘the appolated day, substirute
“that date”

(iv) lines 18 and 19,

Jor *appointed day' substitute
*3rd day of April, 1970°, (4)
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MK. DEPUEY-SPEAKER :

Is Mr.
Dar moving his amendments ?

SHRI ABDUL GHANI DAR : No,

MR. DEPUTY-SPEAKER :
Shiva Chandra Jha moving ?

Is Mr.

SHRI SHIVA CHANDRA JHA 1 Yes.
I move :

Page 2, line 16,
add at the end—

‘but not later than fifteen days
from the passing of the Companies
(Amendment) Act, 1969." (11)

SHRI R. K. AMIN : I oppose Clause 4
of the Bill which seeks to abolish managing
agents as well as secretaries and treasurers
I cannot understand the reason why, along
with the abolition of managing agency the
Government should abolish the posts of
sceretaries and treasures. That is how
the Government are throwing away the
baby with the bath, There is no nced for
abolishing secretaries and treasurers with
the managing agency system.

Regarding abolition of the managing
agency system, I would like 10 bring two
or three points to your notice. So far, in
the discussion, the question has not been
put in its proper perspective. [ think, there
fsa lot of woolliness in the thinking as
exhibited in the discussion. Anyway, in
our eoconomy, we require a system to
organize the business activities effectively.
There are two alternative systems available
to us : ope is the managing agency system
and the other is the managing directorship,
We have to consider, beiween these two
systems, which is better and which will
yield better results. (fnrerruptions).

MR. DEPUTY-SPEAKER :
order, There is a lot of di.iurbance.

Order,

SHRI R. K. AMIN : As.1 was saying,
im our ecomomy, we require a system lo
organize the Imsmﬂs There are  two

*The following Members also recorded thier votes,

AYES : Shri Mohammad Ismail.

NOES : Sarvashri B. N. Katham, B. Shankanand and Dr. Sankata Prasad.
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Biil
systems available : ooc is the managing
agency system and other is
the managing  directorship. Between

these two, what we seek to do is that we
abolish the managing agency system and
retain the managing directorship. Now, if
the evils in the Managing Directorship
system were less than what are available
in the Managing Agency System, I would
have certainly accepted it. Or, whatever
be the good points that are there in favour
of the Managing Agency system, if those
points were also available in the Managing
Directorship, I would have also accepted
your suggestion. But the thing is this. The
evils are there In both the systems, in the
Managing Agoncy and the Managing Direc-
torships, There are evils in both the systems,
while the good points of the Managing
Agency system arc not available in the
Managing Directorship systeni. The expe-
rience after 1956 has revealed this fact cate-
gorically. You will remember that afier
1958 we had a sort of inflation In the share
and the stock market and so may companies
were {loated, some by Managing Agencies,
some by Managing Directors; but in the
depression that followed after 1964-65, we
have noticed that only those companles
survived largely in which there  was the
Managing Ageocy system while In respect
of Companies which were floated with
Managing Directorship some of them took
away the money of the shareholders and thus
the experience after 1964 has proved that
Managing Agency system has stood the test
of the time and not the Managing Director-
ship. Therefore, Sir, I would like to avoid
the evils of the Managing Agency system
not by abolishing the system altogether, but
by reforming  the system. There is one
example from the experience of Japan. The
Japanese  people wanted  to abolish the
Zaibastu system which is like our own
system, They did atiempt it. They have
‘found out that the Zgibastu system was
much better than any other alternative sys-
tem, and therefore the Zaibastu was revi-
ved. Lest we have to do the same thing and
by doing it we will also suffer. A good
deal, T still would appeal, at this late hour,
to the Minister to see the good points in the
Managing Agency System. With Managing
Agency. There is a history, there is a
family reputation, there is a contlnuity,
while in the Managing Directorship there is
pothing like that and therefore, looking to

VAISAKHA 24, 1891 (SAKA) Companies M",'f") 262
Bi

the experience of Japan, I would like to
appeal to him to reconsider the i

of abolition of the Managing Agency
system,

ot frw W W S9TeEW WY,
=19 4 § U g9 gg ¢ 5 97 Y
324 (1) ¥ &= & ¥ wae vw falr oy -
‘g A ¥ dw fewda dw wm i
qifew anE ff weoAlT (oiEdE) oW,
1969

Mg &1 g g e
foo & g 7 & @7 dmg far & wmEY
qafar ot faeen #1 feaws #¢ far
w1 dar fs 8 foTw 2 o d@1ed gu
2 ¢, FW ¥ adw, 1970 9%, TN =
g9q a%, §9 faew :aad @A wr
A g @ & Shens
faezw § e Mww w1 gl &1 afx
AL &9 faeq §1 &0 § & gy
# fnmiT 3, @ @ Iy qdw & A,
afer @ g § @ fewwa wC
arfge |

% ogm wrgar § 5 St ¥ A
wadt g ¥ faw gt AR TR F
arq wiferdt faeew &1 @ fear—
graifs gad & fHa @t = @w—, faw
R A TR F avg 3w 7 e
g B a1 AW & ara fawmr, & agm
fr ot gt olx It & w0 qg -
for ot faeew 1 W femer w2 2
s o fae & o @ d e @ g &
&t guwr |\ FT 8, w6ifE 1@ gt
famra ¥ % avwr T T ]

SHRI 8. S. KOTHARI : I would ‘sub.
mit that the abolitlon of .the
agency system is an occasion when we shoujq
highlight the necessity to develop what |
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would call professional management in this
country. In the UK, the USA and other
foreign countries, cadres of professional
mlna;mhaw been developed to. a very
great extent and they are renderiog valuable
services, Actuafly, when the managing
apency system is abolished, a void would be
created, and in order to fill that void, it is
‘Docessary that Government must take the
Anitiative and establish institutes of manago-
ment as may be considered necessary so that
a class of managers could come up ; this
class would also be helpful with regard to
public sector undertaking and they could
‘man both private and public sector indus-

Besides, Industries are becoming sophis-
#cated technically, and since we are going
to have technologically advanced industries
in this country in the times to come, I think
that a cadre of professional manager is very
mecessary, Therefore, I submit that pro-
fessional management should be developed
in this country.

o wegm et e F g€ Rav
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STET |.... (). .. zafsd mod afeg
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e, = T T o SHRI F. A. AHMED : So far as Shri
5 (el 'wb" i’u&}' WL-' b’{)‘w B/,f, L-"’ Shiva Chandra Jha's amendment is concern-
ed, he wants that this Bill should coms

b" d'-_r Yol -‘/ ’A«u“-e‘.’-g .J{J}Lfdfp‘a!- into operation two weeks after the Bill is

passed, [ th isi ding the

W“UJ/W&-W“}! '% Jr/:}-}’/ a::sleiﬁms:f ge.:nani:i::“;xl;‘:;ﬂmt is
med. It is for that tha

"%; T -"/u 7 Lj ! “'UW‘-I t.'.‘)’-rz/ ﬁ::efixed the :aleo;rd Aprpi:l.nl’;;;. ';‘l:et

-4-mu"'»‘w,;/i—f'wﬂ l-’_;’,--" U)’ is the date from which managing agencies

shall cease. These are matters where some

w'“@{’lq“dd{'/‘}m"{b‘fﬁk{ time will have to b given to the companies

to arrange their own affairs. If we accept

Jﬂw}/‘%&f)yg S lpblpl S the amendment that the Bill will come into

operation a fortnight after it is passed, that

-—(0(/;;(#(" *ul'féwu’u"d‘f ....' wlll_ put the companies into a large number,

of difficulties. Therefore, I do not accept

"E:"u‘z’auw fo s d’dv;nmﬁ b ameaducat, ,
ﬂ"/”"/‘”d'da’db(zgfu'f}b s lo( Then; the question has been raised why

the system of secretaries and treasures is

d—bw L#L/ﬂbu‘fcf‘lﬁyi ﬂi glso being abolished.

. ol{ 3 Sy 0 Z t May I point out that so far as the ma-
,./‘w in'- q'féﬂ"jbr’w ‘/ naging agencies are concerned, a limit is

.uflp:,'}:’,(‘(!w ;.:...._-, U‘;/.f‘-‘:.. provided, but so far as secretar_iaf and

treasurers: are concerned, no limit is pro-

_, “,. L,; Pl ‘;b ﬂ " vided, and we apprechend that the system fs
Y / ‘:f ﬂlf e t' likely to lead to concentration of power to

’ULM‘"/‘)J'M’/fer:é!J") 0"/-m iy the detriment of public intereat. Therefore,

. that is also being abolished.
‘-‘-’:"(J:-gé‘ "-C'Lr b‘:‘/'?’u‘:{f‘}/’ As for the point raised by Shri Dar, it
J ii"ﬂlf-‘ é’b/‘:' c'."é" U’d ﬁf (f‘-’ rrem:-or:lc::t:::i’n;hctmm;r$
Moo s L S o s
o Lot LI é—/dvcﬂf&wé/ paeSephonorreirdt iy
- "(U}":J’d' f ﬂ’fur L N 1.,#}‘/ SHRI S. S. KOTHARI : What about

prc ot ?
P

UJ”‘U} J:):(" 'U"(’(U J)JJ)";/J"Fl Is he in accord with the idea ?
) A s -:-a;’od‘,w G wwﬁ MR. DEPUTY SPEAKER : The ques-
JUU)L/ Xy ‘Qﬂﬁ[’bjgﬁ.t)b tion is :

‘-;-;-:‘:‘.:JWG d‘LM Y d";,&‘v-f" LI. ¥ “page 2, (i) line 10,— .
Hprd2 ....f/' e ot | aiped in”
it - Vel f D o et
MJ/'J,"/)}'L':’U;‘&,!J;:.;H["' 3] si.on of
*:u:%f-—fc WD (1 e £2 0 13,
B b G L it ied dag ot

April, 1970"

.G .;.-..{m-w
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(iii) line 16, - for *'the ap-

pointed day™

substi-

tute—""that date"

(iv) lines 18 and 19—
fur *appointed day”
substitute—**3rd day of

April, 1970" (4)

The motion was adopted.

MR. DEPUTY® PEAKER : I shall now

put amendment Nol 1 to vote.

Amendment No. 11 was put

and negatived.

MR. DEPUTY SPEAKER : The ques

tion is :

“That clause 4, as amended, stand

_part of the Bill™.

The Lok Sabha Divided ;

17.30 brs.
Divisions No. 26

AYES

Abraham, Bhri K. M.
Agadi, Shri 8. A.
Ahkrwar, Shri Nathu Ram
Ahmed, Dr. 1.

Ahmed, Shri F. A.
Arumugam, Shri R. 5.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Badrudduja, Shri

Barua, Shri Bedabrata
Basn, Shri Jyotirmoy
Baswant, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Birua, Shri Kolai

Bohra, Shri Oakarlal
Buta Singh, Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhari Nitiraj Singh
Chavan, 8hrl Y. B.
Chaudhary, Shri Valmiki
Chaudhury, Shr J. K.
Dalbir Singh, Shri
Damani, Shri 5. R.
Desai, Shri Morarji
Deshmukh, Shed B. D,

Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao 8,
Dinesh Singh, Shri
Esthose, Shri P. P.
Ganesh, Shri K. R.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Girja Kumari, Shrimati
Gudsttiani, Shri B. K.
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jha, Shri Bhagendra
Jha, Shri Shiva Chandra
Kahandole, Shri Z. M.
Kamble, Shri
Kameshwar Singh, Shri
Karan Singh, Dr,
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Khanna, Shri P. K.
Kinder Lal, Shri
Krishna, Shri M. R.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laxmi Bai, Sirimati
Limaye, Shri Madhu
Mahadeva Prasad, Dr,
Maharaj Singh, Shri
Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri

_Menon, Shri Vishwapatha

Mishra, Shri Bibhuti
Modak, Shri B, K,
Mobammad Ismail, Shri
Mohammad Yusuf, Shri
Mohsin, Shri '
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pandey, Shri Vishwa Nath
Pant, Shri K. C, '
Paokai Haokip, Shri
Patmar, Shri Bhaljibhai
Parthasarathy, Shri

. Paswan, Shri Kedar

Patel, Shrl Manubhai
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Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri S, B.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd Shaffi
Radhabai, Shrimatl B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Charan, Shri

Ram Dhao, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowdhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Roy, Shri Bishwanath
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sambasivam, Shri
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G,

Sen Dr. Ranen
Sethuraman, Shri N,
Sezhiyan, Shri

Shab, Shrimati Jayaben
Shah, Shri Manabendra
Shankarapand, Shr B.
Shashi Bhuohan, Shri
"Shastrl Biswanarayan
Shastri, Shri Ramanand:
Shastri, Shri Sheopujan
Sheo Naraio, Shri
Sheth, Shri T. M.
Shiv Chandika Prasad, Shri
Shukla, Shrl S, N.
Siddheshwar Prasad, Shri
Snatak, Shri Nar Deo

resultf of the
Noes : 20.

Sonavane, Shri
Sreedharan, Shri A
Supakar, Shl Sradbaksr
Suryanarayana, Shri K.
Swaran Singh, Shri
Swell, Shri

Thakur, Shri Gunanand
Tiwary, Shri D. N.
Uikey, Shri M. G.
Ulaka Shri Ramchandra
Venkatasubbaiah, Shri P,

‘Verma, Shrl Balgovind

Verma, Shri Prem Chand
Viswambharan, Shri P.
Viswanathan, Shri G.

Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

—

NOES

Amat, Shri D

Amin, Shri R. K.

Brij Bbushan Lal, Shri
Deb, Shri D. N.

Deo, Shri P, K.

Deo, Shri R. R. Singh
*Harl Krishna, Shri
Koushik, Shri K. M:
Masani, Shri M. R.
Meena, Shri Meetha Lal
Mody, Shri Piloo
Mohamed Imam, Shri J.
Naik, Shrl G. C.

Onkar Singh, Shri
Patodia, Shri D. N.
Ramamoorthy, Shri S, l‘
Ranga, Shri

Rao, Shrl V. Narasimha
Tapurlah, Shri S. K.~~~ i
Xavier, Shri S. .

MR. DEPUTY-SPEAKER 1..

The motion was.adopted.-

Clause 4 as Mded. was
added to the Bill.

. Clauses 5 and 6 were added

to the RBill.
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3 The
division is 1 Ayes; 158 ;

Somasundaram, Shri 8. D.

*Wrongly voted for ‘Noe#®

‘§The folllowidg Members aleo - recorded their votes for AYES ¢ -
Sarvashri C. D, Gagtam; G. §, Dhillon, Bakar At Mirza and-Shri Hari Krishna,"
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Clause 1—(Short Trile)
(Amendment made).
Page I, line 3,—

for “1968" substitute “1969™ (2) "
(Shri F. A. Ahmed)

MR. DEPUTY-SPEAKER : The ques-
tion is : . '

“That Clause 1, as amended, stand
part of the Bill."™

The motion was adopted.

Clause I, as amended, was added
to ﬂ_:e _Bi'".

Facting Fermula
{Amendment made) :-

MR. DEPUTY-SPEAKER : The ques-
tion is ¢

“That the Bill, as. amended, be
The mation. was adopted.

MR. DEPUTY-SPEAKER 1 We shall
take up baff an hour discussion.

off sy W AR AT EAER TR
Y §, AR elwT SRz T A §
ot ¥ g gEat 741 A Lw F AN
AWMU W F ax ¥ wrw =foq
Qi f amar g Ao w03 B ©
e ot fF Ag

S AN g

{f:l ;:!i(i;u;wmtnn substiture’ *“Twen- A d. Jfl ); 62 ﬁ = U l/f,.';' ’/(A
(Shri F. A. Ahmed) 9: - v’...:wa )/ al':d;;;ld;b J/-u b' i

g DEFUTY-SERAKER 1 The quis- W .,_C-&_ R4 Loney. ) J
“That the Enacting . Formula, ss = {Jf

amended, stand;part of the Bill.”
The motion was adopted.

The Enacting Fosmula, as amended,
was added to the Bill, .
The Title was added 1q the Bill.
SHRI F. A. AHMED : T move:
" “That the Bill, as amended; be

: P .

o swgw SR M AR AT
oI | @Y A WF TR A §
w1 w § Enwa § a9, 0
fzm ﬂi’f E4

J}Jldlu&/ |u &l I - g[}u&;o‘/ﬂ

tlw/a:’. e vt et tubs
4",{}""7’2’* g '(0/3"4’- wibigJ

MR. DEPUTY-SPEAKER : I had ex-
tended the time by two hours. There is
pothing before the House and there can be
no point of order.

SHRI ABDUL GHANI DAR : My
point of order is that every M=mber of the
House has every right to make his appeal to
the Government 2t the third reading stage,

w9y W @ 37 fear Fagrgan
IR fRam Forwn g
o1 ® qT G axwar wnfgw |

MR. DEPUTY-SPEAKER : We extend-
ed the time and the Bill had already been
passed. There is no question of any point
of order.,

17.33hrs.

HALF AN HOUR DISCUSSION
RARWAY ACCIDENTS
‘SHRI FYOTIRMOY BASU (Diamond
Harbour) + The railways recent drym  beate



